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PREFACE
The last General Election to the House of the People

was completed on 23 March. 1977. Immediately thereafter
the Election Commission started collecting material for
compiling and publishing die customary report on the Election.
The volume and complexity of the material and the many
agencies involved in collecting and supplying it would
necessarily result in a time span of some months elapsing
before the report could be written and published. In the
meantime, however, the entire machinery of the Election
Commission was fully taken up with the task of holding
general elections to the State Assemblies in ten States and
three Union Territories in June 1977. On 18 June 1977,
as the last few results of the State elections were still coming
in, I demitted office under rule 3 of the Chief Election
Commissioner's (Conditions of Service) Rules, 1972 governing
the terms and conditions of service of the Chief Election
Commissioner of India, on attaining the age of 65 years.
Various other preoccupations prevented my being able to
attend to the compilation of this report earlier. The
publication of this report has therefore been regrettably
somewhat delayed.

The General Election to the House of the People in
1977 has been described widely as being "historic"—mainly
because, for the first time in twentyfive years, a party other
than the Indian National Congress obtained a majority in
the House of the People and was able to form a Government
at the Centre. The causes of this change and the environment
in which it took place are subjects for study and comment
by political scientists and historians. The Election Commission,
as an independent Constitutional! Authority providing an
agency for conducting a fair and free election was not, and
should not be, concerned with the result of any election to
the Houses of Parliament or to the Legislatures of States
and Union Territories. The role of the Commission as an
independent, objective, honest and impartial agency organizing
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and conducting the Election in March 1977 received
wide acclaim not only inside the country but also in several
countries abroad. This was indeed gratifying and was a
vindication of the soundness of conception of the Constitutiofl
makers and successive Houses of Parliament who provided
thq clcctorial legislation as well) as of their faith in the
wisdom and political maturity of die people of India. I
would wish to express my profound gratitude to the staff
of the Election Commission and of State Electoral Offices,
the Central and State Governments, their staffs in many
departments^, to the Police forces, to the media, to the com-
munication systems and to innumerable anonymous func-
tionaries throughout the country who made a dedicated
contribution and extended their co-operation unstintingly
to make this Election the success that it was, as an example
of the free and fearless manner in which the electorate
chooses, its representatives and thereby its Government. I
would wish them all to share with me the world-wide acclaim
that was won at this Election.

(T. SWAMINATHAN)

Former Chief Election Commissioner of India.

NEW DELHI,

27 August 1978.



GENERAL ELECTIONS TO THE
LOK SABHA

The House of the People was duly constituted by the Election
Commission under section 73 of the Representation of the People
Act, 1951, in March 1971, following the Fifth General Election.
The newly constituted House held its first meeting on 19th March 1971.
Under Clause (2), Article 83 of the Constitution of India, as it
stood before its amendment by the Constitution (Forty-second
Amendment), Act, 1976, the House would, in the normal course,
have continued for five years from the date appointed for its first
meeting, i.e., upto and inclusive of 18th March, 1976.

On 25 June, 1975, the President issued a Proclamation under
clause (1) of article 352 of the Constitution, to the effect that
a grave emergency existed whereby the security of India was threatened
by internal disturbance. This Proclamation of Emergency was in
addition to the existing Proclamation of Emergency which was issued
by the President under the same clause of article 352 on 3 December,
1971, following Pakistan's aggression on the territory of India. Under
proviso to clause (2) of article 83 of the Constitution, the duration
of the House of the People may be extended by Parliament by
law for a period not exceeding one year at a time and not extending
in any case beyond a period of six months after the Proclamation
has ceased to operate. On 16 February 1976, in the light of the
Proclamations of Emergency, Parliament extended the duration of
the existing House of the People by a period of one year upto
18 March 1977 by enacting the House of the People (Extension of
Duration) Act, 1976 (30 of 1976). Meanwhile, amendment of
clause (2) of article 83 of the Constitution by the Constitution
(Forty-second Amendment) Act, 1976 extended the normal tenure
of the House of the People from five years to six years. This
amendment was also made applicable to the existing House of the
People. A similar amendment in article 172 extended the normal
duration of the State Legislative Assemblies from five to six years.
Subsequently, the duration of the House of the People was further
extended by one year, i.e., upto 18 March 1978 by the House of
the People (Extension of Duration) Amendment Act, 1976
(109 of 1976).

In view of the extended term of the existing House, a House
of the People had to be constituted through a General Election only
by March 1978. On 18 January 1977, however, the then Pirime
Minister, Smt. Indira Gandhi, advised the President to dissolve the
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House of the People with immediate effect. The dissolution under
Article 85(2) (b) of the Constitution necessitated a General Election
being held to constitute a ' new House of the People.

Allocation of Seats in the new House under the new Delimitation of
Constituencies Order, 1976.

At the time of dissolution, the House had a strength of 523
members, including one scat allotted to the State of Sikkim under
the provisions of the Constitution (Thirty-sixth Amendment)

Act, 1975.

As required under article 82 of the Constitution, which provides
for readjustment of seats after every decennial census, the Delimitation
Commission, set up under the Delimitation Act, 1972, allocated seats
in the new House of the People to the States and divided each
State into territorial constituencies on the basis of the population
figures as ascertained at the 1971 census. This new delimitation
was made with due regard to the provisions of article 81(1) of the
Constitution as amended by the Constitution (Thirty-first Amendment)
Act, 1973. Article 81(1) provides that the number of seats allocated
to the States and Union Territories shall not exceed 525 and 20
respectively.

The representation of the Union Territories in the House of
the People is determined by the Government of Union Territories
Act, 1963, as amended from time to time. The Union Territories
of Delhi and Goa, Daman and Diu, having 7 and 2 seats respectively
in the House of the People, were divided into territorial constituencies
by the Delimitation Commission under the provisions of the
Delimitation Act, 1972. The Election Commission delimited the
Union Territory or Arunachal Pradesh into two parliamentary
constituencies as provided under section 43C of the Government of
Union Territory of Arunachal Pradesh into two parliamentary
Union Territories (Amendment) Act, 1975 (29 of 1975). Each of
the remaining Union Territories, having been allocated one seat
each, forms one Parliamentary Constituency.

The criteria for determining the number of seats to be allocated
to the States, the manner of distribution of such seats to different
areas within the States, the procedure and relevant considerations for
the delimitation of territorial constituencies etc., adopted by the
Delimitation Commission or as the case may be, the Election
Commission, have been dealt with in detail in the Commission s
Report on the General Elections to the Legislative Assemblies of
Manipur, Nagaland etc., 1974-75.



The new House of the people consists of 542 members. Of
these, the States have been allocated 525 seats, the maximum number
that may be allotted to them under the provisions of article 81(1),
and the Union Territories 17 seats. The number of seats assigned
to each State and Union Territory in the dissolved and in the new-
House of the People, are given in the table below :

TABLE I

N a m e of the S t a t e / U n i o n T e r r i t o r y N o . of Seats N o . of Sea t s
i n t h e dis- i n t h e N e w

solved H o u s e H o u s e

1

1 . S T A T E S

i . A n d h r a P r a d e s h
2 . A s s a m . . . . . .
3 . B i h a r
4 . G u j a r a t .
5 . H a r y a n a . . . .
6 . H i m a c h a l P r a d e s h .
7 . J a r o m u & K a s h m i r
8 . K a r n a t a k a .
9 . K e r a l a . . . .

1 0 . M a d h y a P r a d e s h .
1 1 . M a h a r a s h t r a .
1 2 . M a n i p u r
1 3 . MegJ ia laya
1 4 , N a g a l a n d . . . .
1 5 . Orissa . .
1 6 . P u n j a b . . . . .
1 7 . R a j a s t h a n . . . .
1 8 . S ikkim
1 9 . T a m i l N a d u . . . .
2 0 . T r i p u r a . . . .
2 1 . U t t a r P r a d e s h
2 2 . Wes t B e n g a l . . . .

II. UNION TERRITORIES
1 . Andaman & Nicobar Islands
2. ArunachalPradesh.
3 . Chandigarh . .
4 . Dadra & Nagar Haveli .
5. Delhi
6. Goa, Damar^ & Diu
7. Lakshadweep
8. Mizoram . . . .
9. Pondicherry . . . .

TOTAL

41
14
53
24

9
4
6

27
19
37
45

o

2
1

20
13
23

1
39

2
85
40

1
1
1
1
7
•>

i
i
l

523

4?
14
54
26
10
4
6

28
20
40
48

2
2
1

21
13
25

1
39

85
42

1
2
1
1
7
2
1
1
1

542
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The orders of the Delimitation Commission or, as the case
may be, the Election Commission, determining the extent of the
territorial constituencies have been consolidated and published by
the Election Commission under the Delimitation of Parliamentary
and Assembly Constituencies Order, 1976. Articles 82 and 170 of
the Constitution, as amended by the Constitution (Forty-second
Amendment) Act, 1976, provide that the number of seats as allocated,
and the territorial extent of the constituencies as determined by the
Delimitation of Parliamentary and Assembly Constituencies Order,
1976, are unalterable until the publication of the population figures
of the first census following the year 2000.

Modification of Electoral law and Procedure.
The election law and procedure underwent some changes

following the General Elections to the House of the People, 1971
and to the Legislative Assemblies, 1972. Most of these changes
were effected during the year 1975 and as such have been discussed
in the Commission's Report on the General Elections to the Legislative
Assemblies of Manipur, Nagaland etc. Subsequent changes in the
Constitution relating to elections made by the Constitution (Forty
second Amendment) Act, 1976 have been mentioned in the relevant
context in the preceding paragraphs.

Besides, some provisions of Representation of the People Act, 1951
were also amended by the Untouchability (Offences) and Miscellaneous
Provisions Act, 1976 (106 of 1976) and the Representation of the
People (Amendment) Ordinance, 1977 (1 of 1977) promulgated on
2 February 1977. The Untouchability (Offences) and Miscellaneous
Provisions Act amedned section 8 (1) of the Representation of the
People Act, 1951 to the effect that a conviction for any offence
under the Untouchability (Offences) Act, 1955 now renamed Protection
of Civil Rights Act, 1955, shall entail disqualification for being
and for being chosen as, a member of either House of Parliament
or State Legislature for a period of six years from the date of
conviction. The Representation of the People (Amendment)
Ordinance, 1977 which, inter dip, amended sectibo 8(2)
(disqualification for conviction for certain offences) and section 9
(disqualification for dismissal from Government service for disloyalty
and corruption) of the Representation of the People Act, 1951,
enhanced the period of disqualification under these sections from
five to six years. The Ordinance, however, has ceased to be operative
from 6 May 1977 under the provisions of article 123(2) of the
Constitution as no legislation was enacted by Parliament to replace
the Ordinance within six weeks of its reassembly i.e., from the date
of first meeting of the new House of the People on 25 March 1977
in the present case.
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Rule 12 of the Registration of Electors Rules, 1960 was amended
on 21 January 1977 to provide that minimum period for lodging
claims for inclusion of names in and objections for deletion of names
from electoral rolls, shall be 15 days. The amendment was. effected
on the recommendation of Committee on Subordinate Legislation
of the Fifth Lok Sabha. The Committee on Subordinate Legislation
in its report had desired that the period for lodging claims and
objections should be fixed (1) as not less than 15 days in the case
of ordinary revision under sections 21(1) and 21(2) of the
Representation of People Act, 1950 and, (ii) as not less than 7 days
in the case of special revision of the rolls ordered by the Election
Commission under section 21(3) of the Representation of People
Act, 1950. The unamended rule provided that, after the publication
of the draft electoral roll, the claims for inclusion of names in,
and objections for deletion of names from, the rolls be lodged within
a period of 30 days from the date of publication of the roll or such
shorter period as might be fixed by the Election Commission in
this behalf.

As regards the Committee's recommendation for prescribing a
period of not less than 7 days for lodging claims and objections in
the case of special revision of electoral rolls, the Commission pointed
out to the Committee that a special revision of an electoral roll of a
constituency or any part thereof, was usually undertaken at very
short notice, quite often on the eve of an election, to rectify the
errors in the electoral roll due to inadvertent omission of the names
of a large number of electors from a particular locality. In such
special revisions a house-to-house enumeration of the names left out
of the roll is conducted and the list of such persons is published
as the draft roll pertaining to that particular part of the constituency.
Consequently, any claim or objection in respect of such entries in
the draft roll is not likely to arise. Further, at an election, the
minimum interval between the last date for withdrawal of candidatures
and the date of poll is 20 days. If a minimum period of 7 days
is allowed for lodging claims and objections, such a revision would
not be possible unless the process is commenced at least 10 days
before the poll. Nevertheless, the Commission has noted the
Committee's recommendation regarding the minimum period for
lodging claims and objections for guidance at the time of ordering
any special revision under section 21(3).

Preparation and Revision of Electoral Rolls, 1975.

Sub-section (2) of section 21 of the Representation of the People
Act, 1950 provides that before each general election and each bye-
election to the House of the People or to the Legislative Assembly
of a State, unless otherwise directed by the Election Commission



for reasons to be recorded in writing, the electoral roll of. the
constituency is to be revised in the prescribed manner, by reference
to the qualifying date. Had the duration of the Fifth House of
the People not been extended by the House of the People (Extension
of Duration) Act, 1976, a general election to the House of the
Ptople was normally due in March, 1976. With a view to be
prepared for general election at short notice, the Commission took
steps early in 1975 for the revision of the electoral rolls under a
crash programme. The Commission directed that in all States (except
Gujarat, where the rolls were already in the process of revision and
were due for final publication on 6 January 1975 in preparation
for the general election to the State Legislative Assembly) and Union
Territories, the existing rolls should be published as draft rolls on
1 January 1975 and claims for inclusion of names in, and objections
for the deletion of entries from the rolls, should be invited upto
16 January 1975. This procedure was intended to reduce the
consumption of paper, volume of printing and expedite the revision
of rolls. The Commission directed that simultaneously there should
be house-to-house enumeration of voters by the officially appointed
enumerators in accordance with the system of an electoral card. Under
this system a copy of the enumeration form containing the names
of the voters of the household at the time of enumeration is left
with the head of the household. This (duplicate) copy of the
enumeration form, the Electoral Card, is prepared on thick paper
to enable the household to retain it over a period of time. With
a view to ensuring that persons already registered in the existing
rolls were not left out at the time of fresh preparation of electoral
rolls, the Commission instructed that a copy of the relevant part
of the existing roll should be supplied to the enumerators. On the
basis of the enumeration, the enumerators were asked to prepare
two lists, namely, (i) lists of persons who were eligible to be
registered in the electoral roll but whose names were not previously
included in the draft roll, and, (ii) lists of persons whose names
were included in the draft roll but who were since dead or had
ceased to be ordinarily residents in the constituency. Soon after the
preparation of such lists, these were to be duly exhibited on the
notice boards of the Electoral Registration Officers for a period of
not less than a week for inviting claims and objections and for
printing of supplements. The rolls were directed 14 to be finally
published on 28 February 1975. This programme was broadly
followed in all States (except Tripura) and Union Territories (except
Delhi) with some slight modifications necessitated by special local
circumstances of some States/Union Territories. Separate programmes
for the preparation of rolls were followed in Tripura and Delhi,
three snowbound assembly constituencies in Himachal Pradesh and
two assembly constituencies in Jamnau and Kashmir.



Having regard to large scale shifting of population to various
new colonies that had sprung up in Delhi over a period of time,
it was considered desirable that the draft rolls should not be the
existing rolls, as in the case of other States, but those prepared afresh
after house-to-house enumeration. The rolls, prepared afresh, were
published in draft for all the seven parliamentary constituencies by
10 February 1975 and finally by 7 April 1975. In Tripura, the
existing rolls had been prepared in terms of the old assembly
constituencies which comprised old Tehsils. These had been abolished
in the reorganisation of the administrative units in the State. The
use of the existing rolls as draft rolls would have posed difficulties
for enumerators and registering authorities in the house-to-house
enumeration and verification of claims and objections on the basts
of the new administrative units. The collation of such draft rolls
in terms of new constituencies would have presented formidable
difficulties. Consequently, the Commission directed the preparation
of fresh rolls after house-to-house enumeration according to new
constituencies. These rolls were published as draft rolls for all the
60 assembly constituencies in the State on 10 March 1975 for inviting
claims and objections upto 25 March 1975. The final electoral rolls
were .published on 31 March 1975 after the disposal of claims
and objections.

The rolls were published in terms of the newly delimited
constituencies in the States and Union Territories where the new
delimitation orders had been issued by the time of draft/final
publication of the rolls. In other States/Union Territories, the rolls were
published according to the existing constituencies which were later
on collated in terms of the newly delimited constituencies on the
issue of the new delimitation orders, in the manner provided for
in rule 24 of the Registration of Electors Rules, 1960. Rule 24
provides that the existing rolls are to be collated for newly delimited
constituencies :

(a) by putting together the rolls of such of the existing
constituencies or parts thereof, as are comprised within the
new constituency; and

(b) by making appropriate alterations in the arrangement, serial
numbering and headings of rolls so compiled.

As the rolls so published consisted of numerous supplements to
the basic rolls, the Commission decided that all such supplements
and the basic rolls should be integrated into one roll and printed
afresh. This step was intended to ensure clarity in the perusal
of the rolls. Having regard to the requirement of the next general
elections to the House of the People and State Legislative Assemblies,
most of the States got 200 copies of the rolls printed, for each
constituency.
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Preparation of Electoral Rolls in Sikkim, 1975.

Sikkim became the 22nd constituent State within the Union
of India on 26 April 1975 under the provisions of the Constitution
(Thirty-sixth Amendment) Act, 1975. The State was allotted one
seat each in the Council of States and in the House of the People.
The whole State was to form one parliamentary constituency. By
virtue of the transitory provision inserted in article 371F(e) by the
Thirty-sixth Amendment Act, the representative of Sikkim in the
existing House of the People was to be chosen (as for the Council
of States ordinarily) by the members of the existing State Legislative
Assembly. This Assembly was constituted following the general
election in that State in April 1974 and was deemed to be the State
Legislative Assembly duly constituted under the Constitution of
India. Elections for electing the representatives of Sikkim in the
existing House of the People and in the Council of States were
held in September 1975. Meanwhile, as Sikkim had become a part
•of India under the Constitution (Thirty-sixth Amendment) Act, 1975,
the representative of Sikkim in the House of the People to be
constituted after fresh General Elections was to be elected in the
same manner as in other States i.e., by direct election from the
territorial parliamentary constituency of Sikkim. This necessitated
the preparation of electoral rolls under India's laws under the
superintendence, direction and control of the Election Commission.
The Election Laws (Extension to Sikkim) Ordinance, 1975 (9 of
1975) (replaced afterwards by Act 10 of 1976), extended the provisions
of the Representation of the People Act, 1950 and Representation of
the People Act, 1951 with some modifications to the State of Sikkim.
The Registration of Electors (Amendment) Rules, 1976 made the
provisions of the Registration of Electors Rules, 1960 applicable to
the State of Sikkim.

The Election Commission appointed the District officers
(subsequently redesignated as District Magistrate-cum-Collectors) of
the districts as the Electoral Registration Officers, Assistant Electoral
Registration Officers and other officers were deputed to assist them
in the discharge of their functions. The Chief Electoral Officer of
the State was to be the appellate authority to whom the appeals
against the orders of the Electoral Registration Officers could lie.
The Commission directed that the electoral rolls, which were to be
prepared for the first time under Indian laws, be prepared by house-
to-house enumeration in accordance with the electoral card system.
In the absence of numbering of the houses in the State, the rolls
were prepared P(anchayat Block-wise with each Block forming a
separate part of the electoral roll. The names of electors were
arranged in these parts alphabetically according to the English script.
Every person who was a Sikkim subject immediately before 26 April
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1975 under the Sikkim Subjects Regulations, 1961 was deemed to
be a citizen of India under the Sikkim (Citizenship) Order, 1975.
Every such Indian citizen was entitled to be registered as elector ia
the electoral roll subject to the fulfilment of other qualifications as
to minimum qualifying age, ordinary residence, etc. In addition,
all other Indian citizens, ordinarily resident in the State, are also
now eligible to be registered in the electoral rolls as electors. Indian
citizens ordinarily resident in Sikkim at the time of the last general
election to the State Legislative Assembly in April, 1974 had not
been entitled for enrolment as voters.

The electoral rolls were prepared assembly constituency-wise. Of
these, one constituency known as the Sangha constituency, provided
for a special representation of the Sanghas of the recognised monasterits
of the State in the State Legislative Assembly. Only the Sanghas of
those recognised monasteries are entitled to be registered in the
electoral roll of the Sangha constituency. The extent of this
constituency covers the whole of the State.

The preparation of the rolls for all the assembly constituencies
was taken up during October 1975 and the final rolls were published
throughout the State on 30 December 1975 in accordance with the
following programme :—

(a) house to house enumeration and 1-10-75
preparation of draft rolls; to 14-11-75

(b) draft publication; 15-11-75

(c) period for lodging claims upto 15-12-75
and objections;

(d) disposal of claims and objections; upto 24-12-75

(e) printing of supplements; upto 30-12-1975
and

(f) final publication; , 30-12-1975

The rolls prepared in 1975 were further revised in 1976 alongwith
the general revision of the rolls in the rest of the country.

Revision of Electoral Rolk, 1976

General Election to the House of the People was not held in
1976 as the duration of the existing House had been extended till
March 1977. In March 1976, the Commission, therefore, decided
to undertake summary revision of the electoral rolls with reference to
1-1-1976 as the qualifying date, in all States and Union Territories.
As all electoral rolls had been intensively revised by house-to-house
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enumeration during 1975 the revision of rolls in 1976 was to be
summary under rule 25(3) of the Registration of Electors Rules,
1960. The Commission laid down the following programme for the
revision of rolls :—

(a) date of draft publication of existing
electoral rolls; M-1976

(b) last date for filing claims and
objections; 1-5-1976

(c) last date for verification of claims and
objections: 31-5-1976

(d) date before which claims and objec-
tions should be disposed of; 15-6-1976

(e) date before which printing of supple-
ments should be completed; 9-8-76

•- and

(f) date of final publication of electoral
rolls. 16-8-76

While the revision was generally to be summary in nature, the
parts of the electoral rolls relating to the areas (1) in which there
had been large scale shifting of population due to slum clearance
and similar other operations and, (2) where large scale migration
of population was known to have taken place, were revised intensively
by house-to-house enumeration. In fact several parts of the electoral
rolls of all the 7 parliamentary constituencies in the Union Territory
of Delhi were again intensively revised in 1976. In respect of the
remaining parts of the rolls, the last date for filing claims and
objections was extended from 1-5-76 to 31-5-76 on the request of the
members of the Metropolitan Council, political parties etc. Even in
respect of these parts of the rolls, the Electoral Registration Officers
were directed to resort to the provisions of rule 21 and 21A of the
Registration of Electors Rules, 1960 which provide for remedial action
for inclusion of names inadvertently omitted and deletion of names
of dead electors and of persons who cease to be, or are not, ordinarily
resident in the constituency.

With a view to ensuring accuracy of electoral rolls and to prevent
bogus claims and objections, the Commission directed that every
claim and objection should be verified on the spot before disposal
by the Electoral Registration Officer. For this purpose, enumerators
could be appointed, if necessary, from among regular officers of the
Government, who should visit the houses of the applicants, along
with the applications and record the result of the verification on
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the applications themselves. Wherever any fkirthert enquiry was
considered necessary by the Electoral Registration Officers, the personal
presence of the claimant was to be insisted upon at such enquiry.
The Electoral Registration Officers were instructed that the persons
who claimed inclusion in the roll by virtue of having attained the
age of 21 years on or before 1 January 1976, should be asked to
produce proof of age or, alternatively, the Electoral Registration
Officers should be fully satisfied that they had attained the age
claimed by them.

The programme for revision of the rolls was given wide publicity
in all States and Union Territories by means of repeated radio
broadcasts and insertions in the press. Two copies of each separate
part of die roll were supplied, free of cost, to every recognised
political party in the State. Besides, all political parties, both
recognised and registered, were informed, in writing, about the revision
programme and their assistance was solicited for making the revision
as correct and uptodate as possible. The Electoral Registration Officers
were further directed to furnish the relevant parts of the draft electoral
rolls relating to a municipality or panchayat area to the municipality
or panchayat concerned for the purpose of publication by display on
their notice boards or by other means. The State Governments were
asked to issue instructions to the municipalities/panchayats to examine
the rolls and to extend their help and co-operation to the Electoral
Registration Officers in correcting them.

The electoral rolls were revised throughout the territory of India
in accordance with the procedure described above and were published
for all the constituencies in the country on or before 16 August 1976
i.e., the date fixed for the purpose by the Commission.

Updating the Rolls for General Election, 1977.
As stated earlier, the House of the People was dissolved by the

President on 18 January 1977 and the notification calling the general
election was expected to be issued in the first fortnight of February,
1977. There was not enough time available before the issue of the
notification calling the general election for undertaking a further
revision pf the electoral rolls with reference to 1 January 1977 as
the qualifying date for the purpose of the ensuing general election.
The Commission, therefore, directed, under section 21(2) (a) of the
Representation of the People Act, 1950, that the electoral rolls of
all constituencies revised in the year 1976 with reference to 1 January
1976 would be the electoral rolls for that general election. However,

7—254 Election Comm./78
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with a view to uptodating rolls to the extent possible, the Commission
through a press note issued on 20 January 1977, exhorted all duly
qualified persons whose names had been left out from the rolls
to make claim applications, not later than 5 February 1977, to the
respective Electoral Registration Officers for inclusion of their names
in the electoral rolls under section 23 of the Representation of the
People Act, 1950. Similarly, applications were also invited for deletion,
amendment or transposition of an entry under section 22 of the same
Act. The mass media, like All India Radio and Television, were
also used for exhorting the eligible voters to make claims for inclusion
in the electoral rolls. Subsequently, suggestions were made by a
section of the public that the date for the application for filing
claims and objections might be extended by one week. The date
for filing claims and objections, could, however, not be extended
because :

(i) Rule 26(3), Registration of Electors Rules, 1960 requires that
applications for inclusion of names or deletion of entries
from rolls be put on notice board of Electoral Registration
Officer for inviting claims and objections for a period of
seven days. The applications in this regard are disposed
of by the Electoral Registration Officer only after making
a proper enquiry. Thus a minimum period of 11 to 12
days is required in the entire process.

(ii) Section 23(3), Representation of the People Act, 1950
interdicts any alteration in the electoral rolls after the last
date for making nominations which, in the present, case,
was 17 February 1977.

However, to accommodate large number of people who had been
moved from their original residence to other places and colonies, the
Commission directed that claims and objections be received upto
5 p.m. of 6 February 1977 in the Union Territory of Delhi. The
office of the Electoral Registration Officers were kept open for receiving
applications even on Sunday the 6 February 1977.

A large number of people took advantage of the extended time
and lodged claims and objections with the Electoral Registration
Officers in Delhi. All efforts were made to dispose of all such claims
and objections to ensure the accuracy of the rolls.

The table below gives the State-wise figures of total number of
electors, men and women, on the eve of the general election in
March A977.
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TABLE II

Name of State/Union
Territory

1

1. Andhra Pradesh

2 . Assam . . . .
3 Bihar . . . . .

4 . Gujarat . . . .

6. HimachalPradesh
7. Jammu & Kashmir
8. Karnataka . . . .
9 Kerala . . • . .

10. Madhya Pradesh .
11 . Maharashtra . . .

12. Manipur . . . .
1 3 . Meghalaya . . •

14. Nagaland

16. Punjab . . . .
17. Rajasthan . . . .

18 Siklcim

M9. Tamil Nadu
2O.Tripura .

2 1 . Uttar Pradesh

22 • West Bengal
; 3 . Andaman and Nicobar Islands

24. Arunachal Pradesh

25. Chandigarh
26. Dadra and Nagar Haveli

27. Delhi *:. •
28 . Goa,Daman and Diu

29. Lakshadwip

30. Mizoram .
3 1 . Pondicherry

TOTAL

Total

Men

2

13,757,025
3,913,933

18,389,419
7,126,264
3 047,804
1,005,259
1,341,600
8,604,585

•S 675,507
11,128,048
14,841,350

396,359
266,278
262,593

6 580,934
4,402,486
7,833,871

64,682

13,704,042
445,645

28,080,937
13,634,263

55,770
109,313
92,520
18,389

1,441,842
237,379

10,184
100,050
150,820

167,019,151

Electorate—1977

Women

3

13,810,593
3,311,683

16,606,983
6,983,444
2,718,850

955,791
1,215,822
8,162,610
5,785,394
11,354,884
14,015,641

391,864
264,048
210,664

6,064,501
3.76J.399
7,406,561

59,341
13,483,375

420,411
23,853,360
11,488,153

29,538
10,6,344
68,443
19,143

1,105,222
240,025

9,287
104,430
147,372

154,155,176 :

Total

4

27,367,618
7,225,616

34,996,402
14,109,708
5,766,654
1,961,050
2,557,422

16,767,195
11.460,801
22,782,932
28,856,891

788,223
530,326
473,257

12,645,435
8,163,865

15,240,432
124,023

27,187,417
866,056

51,934,297
25,122,416

85,308
215,657
160,963

37,532
2,547,064

477,404
19,471

204,480
298,192

321,174,327
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Electoral Rolls for Service Voters.
Service voters i.e., persons having a 'service qualification' as

defined in sub-section (8) of section 20, Representation of the People
Act, 1950, are enumerated in the last part of the electoral roll ol
the constituency in which, but for having a service qualification, thev
would have been ordinarily residing. Section 20(8) defines 'service
qualification' to mean (a) being a member of the armed forces oi
the Union; or (b) being a member of a force to which the provisions
of the Army Act, 1950 (46 of 1950) have been made applicable
whether with or without modifications; or (c) being a member ol
an armed police force of a State, who is serving outside that State;
or (d) being a person who is employed under the Government of
India in post outside India. The wife of a service voter ordinarily
residing with him is also eligible to be registered in the last part
of the electoral roll. The name of a service voter and his wife
ordinarily residing with him are included in the last part of the
electoral roll on the basis of a statement furnished by him in a
prescribed form. All such voters vote by postal ballot.

In the general elections to the legislative assemblies of the States,
1974, there had been complaints that .many postal ballot papers sen!
to armed forces personnel were returned undelivered for lack of
proper addresses, the addresses already supplied apparently having
become out of date. In September, 1974, the Commission, therefore,
decided a de novo preparation of the last part of the roll of each
constituency. All eligible service voters, on or before 1 January 1975,
were called upon, through the concerned Ministries i.e., Ministries ol
Defence, Home Affairs, External Affairs and Transport and Shipping
to submit fresh statements of their places of ordinarily residence,
in the prescribed forms, to the Chief Electoral Officers of the concerned
States/Union Territories by 15 March 1975. This time limit was
later extended thrice, first to 15 June 1975, then to 31 July 1975,
and ultimately to 15 September 1975 at the request of the Ministries
of Defence and Home Affairs. A sizeable number of such statements
was received in some States even after the expiry of the time limit.
On 15 December 1975, the Commission ordered, under section 21(3)
of the Representation of the People Act, 1950 a special revision of
the last parts of the electoral rolls in all States (except Gujarat and
Kerala were such revision had already been ordered on 15 April 1975
and 15 June 1975 respectively) and Union Territories. The last parts
of the electoral rolls were prepared de novo and finally published
in most of the States towards the end of December 1975 and in
others in January 1976.

The last parts of the electoral rolls were further revised in 1976
along with the general revision of the electoral rolls throughout the
country with reference to 1 January 1976 as the qualifying date.
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Statements in the prescribed forms regarding ordinary residence were
invited only from such service voters who had not already submitted
them in connection with the revision of rolls during 1975 or who
desired change in the statements made by them earlier. Initially, such
statements were invited upto 31 May 1976 but later, upto 31 July
1976. Revised last parts of the rolls for service voters taking into
account all statements received till that date for all constituencies
were finally published along with other parts of the electoral rolls,
enumerating general voters, on or before 16 August 1976.

A large number of statements regarding ordinary residence were
received by the Electoral Registration Officers even after the final
publication of the rolls in August 1976. In view of the impending
general election to the House of the People, on 21 January 1977,
the Commission directed a further special revision of the last part
of the electoral roll of all constituencies in the country. All eligible
voters whose statements had been received till then were included
in the electoral rolls.

Election Programme
The House of the people was dissolved by the President on 18

January 1977 under article 85(2)(b) of the Constitution. A general
election for constituting the new House of the People had become
imminent. The election had to be completed in such time as would
enable the newly constituted House of the people to meet and pass
the Budget, or a vote on account for the year 1977-78 before the
end of March 1977. A minimum period of 30 days is required for
conducting an election, including a general election, from the issue
of a writ notification calling the election to the polling day or the
first of the polling days. Having regard to the statutory requirements
of this minimum period, the writ notification of the President, under
section 14, Representation of the People Act, 1951, calling a general
election, had to be issued latest by the second week of February 1977.

Before fixing the time schedule for the general election under
section 30 of the Representation of the People Act, 1951, the
Commission called a meeting of Chief Electoral Officers of all States
and Union Territories at New Delhi on 24 January 1977 to review
the preparedness of the electoral machinery in the States/Union
Territories for holding a country-wide general election.

The Commission fixed the following common time-table for all
the 542 parliamentary constituencies, throughout the country :—

(a) date of issue of the President's noti-
fication calling the general election; 10-2-1977

(Thursday)
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(b) last date for making nominations;

(c) date for scrutiny of nominations;

(d) last date for withdrawal of candidatures;

and

17-2-1977
(Thursday)

18-2-1977
(Friday)

21-2-1977
(Monday)

(e) date before which the election shall be 23-3-1977
completed. (Wednesday)

It was for the first time that a common programme had been

fixed for a country-wide general election. The election process was
set in motion in the entire country by a single Presidential writ
notification on 10 February 1977 followed by a single programme
notification of the Election Commission issued under section 30 on
the same day. In the Commission's programme notification the date
or dates for the poll in various States and Union Territories were
fixed as follows :—

One-day poll

1. Andhra Pradesh

2. Haryana

3. Himachal Pradesh

4. Meghalaya

5. Orissa

6. Punjab

7. Tripura

8. West Bengal

9. Andaman & Nicobar Islands

10. Chandigarh

11. Dadra and Nagar Havcli

12. Delhi

13. Goa, Daman & Diu

14. Lakshadweep

15. Pondicherry

16. Kerala

16 March 1977
(Wednesday)

19 March 1977 (Saturday)
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Two-day poll

1. Nagaland

3. Gujarat
4. Jammu & Kashmir
5 Karnataka
6. Madhya Pradesh
7. Maharashtra
8. Manipur
9. Rajasthan

10. Sikkim
11. Tamil Nadu
12. Arunachal Pradesh
13. Mizoram

Three-day poll
1. Bihar
2. Uttar Pradesh

16 and 18 March
1977 (Wednesday

and Friday)

1
i

I 16 and 19 March
| 1977
^ (Wednesday and
| Saturday)
J
J

] 16, 18 and 20 March
> 1977 (Wednesday,

JJ F r i d a y a n d

The Commission endeavoured to complete the polling in two
days in the entire country. An exception had, however, to be made
in the case of Bihar and Uttar Pradesh—the two most populous
States—because of administrative and other practical necessities like
maintenance of law and order, limiting numbers of polling personnel,
vehicles, etc.

The general elections in all States and Union Territories, excepting
3 constituencies namelyi, 13-Ferozepur Parliamentary Constituency
(Punjab), three Assembly segments of 2-Mandi Parliamentary Consti-
tuency (Himachal Pradesh), and 4-Ladakh (Jammu and Kashmir),
were completed before 23 March 1977. The election in 13-Ferozepur
parliamentary constituency could not be completed before the stipu-
lated date as a repoll had to be taken in the constituency. Parts of
Mandi parliamentary constituency and the whole of Ladakh parlia-
mentary constituency, were snowbound. The poll in the 3 assembly
segments of 2-Mandi constituency was taken on 10 June 1977 and
the election for the constituency was completed on 16 June 1977
with the declaration of the result. The polling in 4-Ladakh consti-
tuency took place on 3 July 1977 and the result was declared on
9 July 1977. Repoll in Ferozepur was held on 26 April 1977 and
the election was completed on 27 April 1977.
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Nomination, Scrutiny & Withdrawal

As per programme notified by the Commission, the process of
nomination commenced on 10 February 1977 in all the 542 Parlia-
mentary) Constituencies in the country. The following day was,
however, declared a holiday by the Central and State Governments
owing to the sad demise of Shri Fakhrudin Ali Ahmed, the President
of India. The offices of the Returning Officers were, however, kept
open to enable the intending candidates to file their nominations.
The public was given notice of this fact by announcements made on
the radio.

As many as 4392 nominations were filed for the 542 seats as
compared to 4451 nominations for 518 seats for the Lok Sabha
elections in 1971. Of the nominations filed nominations of 107
candidates were rejected on scrutiny. Of the remaining 4285 validly
nominated candidates 1846 withdrew, leaving 2439 contesting candi-
dates in the field. At the Lok Sabha elections in 1971 there had
been 2784 contesting candidates for 518 seats. There were 70 women
candidates in the field this time as compared to 86 in 1971.

The table below provides a statewise break-up of the number of
nominations filed, rejected, withdrawn, contesting candidates and the
average number of candidates per constituency.

GENERAL ELECTION 1977
TABLE III

Name of State;/
Union Territory

i

1. Andhra Pradesh
2. Assam
3. Bihar . . .
4. Gujarat
5. Haryana
6. Himachal Pradesh .
7 • Jammu & Kashmir
8. Karnataka
9. Kerala

10. MadhyaPradesh
11. Maharashtra

No. of
Seats

2

42
14
54

.26
10

4
6

28
20
40
48

Nominations

Filed Rejected

3

293
51

524
2's2
106

25
62

219
105
310
446

4

6

9
o

2
2
2
9

1
15
17

Contest-

With-
drawn

5

122
11

175
83
54

9
31
1)9
41

146
218

ting
Candi-
dates

6

165
40

340
112
20
14
29
98
63

152
211

Average
No. of
Candi-
dates

per
Consti_
tuency

7

4
3
6
4
5
4
5
4
3
4
4



101
TABLB III—Contd.

1

12. Manipur . •
13. Meghalaya .
14. Nagaland .
15. Orissa
L6. Punjab
17. Rajasthtan
18. Sibkim
19 . Tamil Nadu •
2 0 . Tripura
21. Uttar Pradesh
22. West Bengal
23 Andaman & Nico-

bar Islands .
24. Arunachal Pradesh
25. Chandigarh .
26. Dadra & Nagar

Haveli
27. Delhi .
28. Goa, Daman & Diu
29 . Lakshadweep
3fl. Miz°ram . .
31. Pondicherry . .

TOTAI,

2

2
2
1

21
13
25

1
39
2

85
42

1
2
1

1
7
2
1
I
X

1

542

3

13
13

4
77

167
216

8
407

11
757
228

8
4

21

5
73
24
3
A
6

4,392

4

V2
5
7
7

16
6

1

2

. .
3

••

...

10,7

5

2
6
2

153
86

109

205
3

298
51

5

9

2
29

9
1

*2

1,346

6

11
7
2

61
79

102
1

195
8

443
171

4
10

3
41
15
2
A
*+

4

2,439

7

6
4
2
3
6
4
1
5
4
5
4

2
2

10

3
6
8
2
/t

4

5

Unconiested Returns
There were two uncontested returns in Arunachal West and

Sikkim Parliamentary Constituencies. In Arunachal West Parliamen-
tary Constituency, the only candidate who had filed his nomination
was declared elected. In Sikkim Parliamentary Constituency nomina-
tions of seven of the eight candidates who had filed their nominations,
were rejected for not having made and subscribed the oath or affirma-
tion as required under the Constitution within the stipulated period.
The only candidate whose nomination was found valid was declared
elected. Sikkim and Arunachal Pradesh elected their representative,
for the Lok Sabha direct, through the territorial constituency, for
the first time.

Straight and Multi-cornered contests

Besides the two uncontested returns mentioned above, the elec-
tion in all other constituencies was keenly contested. There were
straight contests in 100 constituencies, triangular in 115, quadran-
gular in 106 and pentagonal or higher polygonal in the remaining
219 constituencies. In two constituencies, namely, 4-Bombay South,
{Maharashtra) and 7-Moradabad, (Uttar Pradesh) there were as
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many as 14 contesting candidates each. State-wise
contesting candidates is shown in the Table below.

TABLE IV

break-up of

Name of State/
Union Territory

No. of No. of
Seats Candi-

dates

No. of Constituencies where the
Number of Contestants was

More No. of
than maximum

4 candidates
in a con-
stituency

1

1. Andhra Pradesh
2. Assam
3 . Bihar •
4. Gujarat
5. Haryana
6. Himachal Pradesh
7. Jammu & Kashmir
8. Karnataka .
9. Kerala .

10. Madhya Pradesh .
11. Maharashtra
12. Manipur
13. Meghalaya .
14. Nagaland
15. Orissa .
16. Punjab
17. Rajasthan
18. Sikkim
19. Tamil Nadu .
20. Tripura
21. Uttar Pradesh
22. West Bengal
23. Andaman & Nico-

bar Islands .
24. Arunachal Pradesh
25. Chandigarh .
26. Dadra & Nagar

Haveli
27. Delhi .
28. Goa, Daman & Diu
29. Lakshadweep
3*0. Mizoram
31. Pondicherry .

TOTAL

42
14
54
26

ro4
6
28
20
40
48
2
2
1

21
13
25
1
39
2
85
42

1
2
1

1
7
2
1
1
1

542

165
40
340
1!2
50
14
29
98
63
152
211
11
7
2
61
79
102
1

195
8

443
171

2
4
10

3
41
15
2
4
4

**2439

5
5
1
4
1

2
a
9
11
15

'i8
'5

'4

'9
9

1

• •

m m

1

••

100

13
6
7
7
1

8
5
11
9

1
t
8

'7

'6

13
10

"l

1

••

115

13
3
9
5
2

'7
2
7
5
1
1
. ,
4
3
3

10
2
18
7

"l

1
1

106

11

37
10
6

'4
5
4
11
19
1

'i10
10

19

45
16

1

'6
2
t f

••

219

7
4
13
7
8
5
9
7
7
10
14
7
4
2
5
9
9

'9
4
14
10

2
3
10

3
8
9
2
4
4

**Ir.cludestwo unopposed returns; one in Sikkim and the other in
Arunacha! Pradesh.
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Symbols and Political Parties.

Under the election law, each contesting candidate is allotted a
symbol for facility of identification especially by the large number
of illiterate electorate. The symbol is printed on the ballot paper
opposite the name of the candidate. A preponderating majority of
these candidates are set up by political parties who play a pivotal
role in the Indian democratic system, although parties, as such are
not referred to or defined in the Constitution of India. Political
parties have, however, been referred to in section 77 of the Repre-
sentation of People Act, 1951 and rule 11C of the Registration of
Electors Rules, 1960. The Election Symbols (Reservation and
Allotment) Order, 1968 provides for the specification, reserva-
tion, choice and allotment of symbols at elections in Parliamentary
and Assembly Constituencies, for the recognition of political parties
in relation thereto and for matters connected therewith.

Before the Election to the House of the People in 1977, the
Election Commission had recognised seven National and eighteen
State Parties and reserved symbols for them. The general election
in March, 1977, however, brought about a unique political develop-
ment in the country. On the eve of this election, four National
Parties viz., Indian National Congress (Organisation), Bhartiya Lok
Dal, Bhartiyia Jan Sangh and the Socialist Party informally merged
and formed a new party viz., the Janata Party. The Commission
could not, however, legally recognise the new party and grant it
the status of a National Party as it was not yet a product of the
dejure merger of the four national parties. The Janata Party
leadership was reconciled to this position and decided to contest the
election in all States and Union Territories, excepting Tamil Nadu
and Pondicherry, under the common symbol of 'Haldhar within
Wheel' (Chakra Haldhar) hitherto reserved for the Bhartiya Lok
Dal. In Tamil Nadu and Pondicherry, the Janata Party contested
the election on the symbol, "Charkha being plied by a woman",
hitherto reserved for the Indian National Congress (Organisation).
This was evidently because the Bhartiya Lok Dal had no organi-
sation and was not well-known in Tamil speaking State and Union
Territory. The candidate set up by Janata Party in States other
than Tamil Nadu were required to make declarations of their being
set up by the Bhartiya Lok Dal. In Tamil Nadu and Pondicherry
they had to make a declaration that they had been sponsored by
the Indian National Congress (Organisation). The Janata Party has
since been recognised by the Commission by its Order of 11 May
1977 as a National Party under its own name and style "Janata
Party". The Party has been allotted the symbol 'Haldhar within
wheel' (Chakra Haldhar).



The table below provides a party-wise break-up of contesting candidates in the States and Union
Territories.

TABLE V

SI. State/Union No. of National Parties State Regd. Inde- Tota1

No. Territory Consti-, •— .— -__>—___ . , Parties Unrecog- pendents
tuencies INC BLD NGO CPI CPM Wi nised

parties

1 2 3 4 5 6 7 8 9 10 J7 12

U A n d h r a P r a d e s h . . 42 42 37 . . 10 6 3 6 7 165

2 . Assam . . . 14 14 11 . . 2 1 . . 3 9 4 0

3 . B i h a r . . . 54 5 4 52 . . 22 2 2 2 0 188 3 4 0 ^

4 . G u j a r a t . . . 26 2 6 2«5 . . . . • . . . . . . 6 0 112 2

5 . H a r y a n a . . . 10 9 10 . . 2 1 1 ( V H P ) 2 2 4 "iO
l ( F B L )

6j H i m a c h a P r a d e s h . 4 4 4 . . 1 1 . . 4 14

7 . J a m m u & K a s h m i r 6 3 2 . . . . . . . 3 ( J K N ) . . 2 1 2 9

8 . K a r n a t a k a . . . 2 8 28 2 3 . . 3 . . . . 2 3 7 9 3

9 . K e r a l a . . . 2 0 11 3 . . 4 9 2 ( M U L ) 1 2 5 fi<?
2 ( K E C )
3 ( K G P )
1 ( R S P )

2 ( M L O )

1 0 . M a d h y a P r a d e s h . 4 0 3 8 39 . . 3 . . . . 1 7 ] j 5 2

1 1 . M a h a r a s h t r a . . 4 8 4 7 3 l . . 4 3 6 ( P W P ) 6 114 211

1 2 . M a n l p u r . . . 2 2 2 2 2 ( M R P ) ... 3 u



1 3 . M e g h a l a y a . . % 2 . . . . . . . . . . . . 5 7
1 4 . N a g a l a n d . . 1 1 1 ( U D F ) . . . . 2
1 5 . O r i s s a . . . 2 1 2 0 2 0 . . . 5 1 . . 3 1 2 6 1
1 6 . P u n j a b . . . 1 3 1 3 3 . . 3 1 9 ( S A D ) 5 4 5 7 9
1 7 . R a j a s t h a n . . . 2 5 2 5 2 5 . . 3 2 1 1 4 5 1 0 2

1 8 . S i k k i m . . . 1 1 ( u n - . . . . . . . . . . •• 1
c o n t e s t e d )

1 9 . T a m i N a d u 3 9 1 5 . . 1 8 3 2 1 9 ( D M K ) 1 1 1 7 1 9 5
2 0 ( A D K )

2 o - T r i p u r a . . . 2 2 1 . . 1 2 . . 2 — 8
21. Ut tar Pradesh 85 85 85 . . 13 2 1 9 248 443
22. West Bengal . 42 34 15 . . 8 20 3(FBL) 9 79 171

3(RSP)
2 3 . A. & N . Islands . 1 1 . . 1 2 ©
24. Arunachal Pradesh . 2 2 •• . . . . . . . . . . 2 4 ° "

( 1 - U n c o n t e s t e d )
2 5 . C h a n d i g a r h . 1 1 1 . . 1 . . . . . . 7 1 0
2 6 . D a d r a & N a g a r H a v e l i 1 1 1 . . . . . . . . . . 1 3
2 7 . D e l h i . . . 7 7 7 . . 1 . . . . 2 24 41
2 8 . G o a , D a m a n & D i u . 2 2 2 . . . . . . 2 ( M A G ) . . 9 15
2 9 . Lakshadweep . . 1 1 . . . . . . . . . . . . 1 2
3 0 . M i z o r a m . . . 1 1 . . . . . . . . . . . . 3 4
3 1 . Pondicherry . . 1 . . . . 1 ... . . l ( A D K ) . . 2 4

542 492 4 0 5 19 91 53 85 7 0 J 2 2 4 2 4 3
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National Parties

INC
BLD
NCO
CPM
CPI

State Parties
VHP
JKN

MUL
MLO
KEC
KCP
RSP

PWP
MRP
UDF
SAD
DMK
ADK
FBL

Indian National Congress
Bhartiya Lok Dal
Indian National Congress (Organisation)
Communist Party of India (Marxist)
Communist Party of India

Vishal Haryana Party
Jammu & Kashmir National Congress
Muslim League
Muslim League (Opposition)
Kerala Congress
Kerala Congress (Pillai Group)
Revolutionary Socialist Party
Peasants' and Workers' Party
Manipur People's Party
United Democratic Front
Shiromani Akali Dal
Dravida Munnetra Kazhagam
All India Anna Dravida Munnetra Kazhagam

All India Forward Block.

Preparation for Poll
After publication of the lists of contestants on 21 February 1977,

the first of the dates of poll being 16 March 1977, a minimum period
of 22 days was available to the election authorities for making neces-
sary arrangements such as setting up of polling stations, appointment
of polling parties to man the polling stations, imparting training
to the polling personnel in electoral law and procedure, procurement
of election materials, printing of ballot papers and other statutory
and non-statutory forms and covers and distribution of ballot papers
and election materials to polling parties for taking the poll etc.
Some of these matters, however, deserve elucidation.

Polling Stations.—A total number of 373,908 polling stations
were set up in 540 constituencies, there being no contests in two
constituencies. The lists of polling stations were drawn up by the
District Election Officers in consultation with political parties, candi-
dates, etc., and approved by the Commission. In drawing these lists,
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care was taken to ensure that all polling areas were covered and
electors were not required to walk long distances to reach their
polling stations. In urban areas such distance, mostly, did not exceed
one Km. In rural areas, normally a voter was not required to
travel more than 2 kms. to reach the polling station except in sparsely
populated, hilly, forest or desert areas. Polling stations were provided
for the convenience of voters in these areas also, though the number
of voters per polling stations was in several cases very much less
than the normal numbers prescribed by the Commission. Again, the
Commission ensured that, as far as possible, polling stations were
provided for the Harijans and other weaker sections of society in
their own localities/basties, wherever there was fear of intimidation
or coercion of voters.

The number of polling stations set up in States and Union Terri-
tories on the eve of general elections to House of the People 1971
and 1977 is given in die table below :—

TABLE VI

State/Union Territory 1971 19 77

1 2 3

1. Andhra Pradesh 27,928 30,815

2. Assam 7,808 8,391
S.Bihar 36,487 40,964
4. Gujarat 14,737 18,314
5. Haryana 5,570 6,299
6.HimachaI Pradesh . . . . . 2,825 3,361
7. Jammu& Kashmir . . . ' . . 3,094 3,604
8. Karnataka 21,433 20,498
9. Kerala . . . . . . . 10,853 10,690

10. Madhya Pradesh 25,728 27,766
11. Maharashtra . . . . . . 33,124 33,689
12. Manipur 886 910
13. Meghalaya _ 698
14. Nagaland 575 843
15. Orissa 12,847 14,133
16. Punjab 8,176 9,264
17. Rajasthan 16,412 19,089
18. Sikkim* — _
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TABLE VI—Confe/.

1

19. Tamil Nadu
2O.Tripura .
21. Uttar Pradesh

22. West Bengal
2 3 . Andaman & Nicobar Islands
24. ArunachalPradesh
25. Chandigarh
26. Dadra & NagarHaveli

27. Delhi .
28. Goa.Daman & Diu .
29. Lakshadweep
30. Mizoram . . . .
31. Pondicherry

26,973
1,060

56,800

27,237

142

137

42
2,166

581
26
—

347

29,792
1,055

59,899

29,083

165
304
150
43

2,799

618
27
273
372

TOTAL . . 342,944 373,908

*Uncontested.

Election Material
Ballot Boxes.—The Commission asked the Cheif Electoral Officers

of all States and Union Territories to calculate their requirements of
ballot boxes for the forthcoming election on the basis of 3 ballot
boxes per polling station, with an additional 10% as reserve. Most
of the States were self sufficient in this regard and those which fell
short borrowed ballot boxes from States having surplus stocks.

Paper Seals.—A paper seal is used for securing Godrej type of
ballot boxes after the poll. An intact paper seal at the window of
the used ballot box is a guarantee that it has not been opened or
tampered with after the poll. The mechanism of ballot boxes used
in Uttar Pradesh and Bungo type of ballot boxes, however, do not
require a paper seal for securing them. The paper seals are printed
at the India Security Press, Nasik, according to a special design
approved by the Commission. Paper seals are supplied to the Chief
Electoral Officers by the Controller of Stamps on Commission's
orders only.

Indelible ink.—As a safeguard against impersonation an indelible
ink mark is placed on the left fore-finger of an elector before the
issue of a ballot paper to him. The indelible ink is manufactured
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by M/s Mysore Lac and Pakit Works Ltd., according to a secret
formula invented by the National Physical Laboratory, New Delhi.
The indelible ink was obtained from this firm only after the announce-
ment of election. Fresh stock of ink is necessary for retaining its
full indelibility. As the general election was called at short notice
the supplies of indelible ink had to be airlifted to most of the
States/Union Territories.

Arrow Cross Mark Rubber Stamps.—A new design of cross mark
rubber stamp which is used by voters for marking the ballot papers
was introduced by the Commission during the General Elections in
1977. The new cross mark stamp, which contains a clock-wise arrow
mark would distinguish the original marking made by a voter on
the ballot paper from that of any smudged impression left by folding
it while the mark is still wet.

Stamp Padsi—Under the direction of the Commission, stamp
pads of violet colour only! are used at all polling stations both for
marking the cross mark rubber stamp by the voter on the face of
the ballot paper and the distinguishing mark of the polling station
on the back of the ballot paper by the Presiding Officer. The States/
Union Territories obtained these self-inking stamp pads from their
own sources.

Symbols Blocks.—As already stated, each contesting candidate is
allotted a different symbol for facility of identification by the illiterate
electorate. The symbol is printed on the ballot paper against the
name of the candidate. All the States and Union Territories, with
the exception of Maharashtra, (who got such blocks manufactured
locally at the State Government Press) obtained their requirements
of symbol blocks from M/s Swadesi Type Foundry, Madras. This
firm, however, faltered in the prompt execution of orders placed at
short notice for symbol blocks for the elections. Having regard to
the difficulty experienced by the Chief; Electoral Officers on this
ground, the Commission is exploring additional sources of supply of
such blocks in future.

Paper for Ballot papers.—The paper used for printing the ballot
papers is specially approved by the Commission having regard to its
quality, thickness and substance. Normally, creamwove paper bearing
a substance of 11.1 k.g. per ream is used for the purpose.

The table below indicates the number of ballot boxes, paper
..seals, indelible ink phials, cross mark stamps, sylmbol blocks, stamp
pads and the quantity of paper obtained by States and Union Terri-
tories barring, West Bengal, and Arunachal Pradesh for use in the
General Election in March, 1977.
8—254 Election Cotnm./78



TABLE VH

State/Union Territory Ballot Paper Indelible Gross Symbol Stamp Quantity
Boxes Seals Ink Mark Blocks Pads of paper

Used (Phials) Rubber (in metric
Stamp tonnes)

1 2 3 4 5 6 7 8

1. Andhra Pradesh . . . . 3,12,000 40,000 60,000 2,5SO 44,950 8 6 0 0

2-Assam 25,173 50,346 10,000 21,500 100 M6.200 1 5 0 C
3 - Khar 1,23,168 7,50,000 60,000 1,45,000 2,100 6O.OC0 205-0C

4. Gujarat 51,5/0 7,02,000 25,000 54,942 4,225 60,000 34-85 ^

5.Haryana 33,430 45,000 7,994 10,000 2,349 5,700 20-00 £

6. HimachalPradesh . . . . 3,576 29,000 5,500 10,000 980 1,500 5 0 0

7. Jammu& Kashmir . . . . 10,812 22,000 5,500 10,000 83 5,850 14-00

8. Karnataka 5,95,500 23,000 50,000 £(0 27,4^0 31-22

9. Kerala 52,261 1,12,400 11,220 51,000 4,5C0 12,000 48-94

10. Madhya Pradesh . . . . 1,14,713 3,40,000 32,00 414 17600

11. Maharashtra . . . . . 1,33,252 4,20,000 40,000 4,32,000 825 40,0CC 95-00

12. Manipur ^228 3,200 2,220 50 2,200 3-00

l3.Maghalaya 1,768 5,000 1,630 2,000 1,900 1,000 1-55

14.Nagaland 3,472 5,000 3,500 1,500 300 864 2 06

15. Orissa 16,334 1,00,000 34,650 5,000 41-94



16. Punjab 22,044 1,15,000 10,000 40,000 250 6,000 30.43
(7.5c.c.)

3,000
(5c.c.)

17. Rajasthan 1,90,000 40,000 1,00,000 3,900 7,000 50.00

18. Sikkim

19. Tamil Nadu 1,11,130 2,20,000 33,452 41,000 7,900 65,400 65.25

2O.Tripura 4,597 2,500 6,000 1,800 3.03

21. UttarPradesh . . . . 2,61,629 1,15,000 60,000 4,550 80,000 380.286

22. WestBengal

23. Andaman & Nicobarlslands . . 1,400 1,380 600 175 20 400 0.22 £

24. Arunachal Pradesh

25. Chandigarh 800 1,900 440 1,000 440 0.46

26.Dadra&NagarH aveli • 160 300 150 500 15 84 0.10

27. Delhi 2,500 37,000 4,000 10,000 476 240 10.06

28. Goa,Daman & Diu . . . 875 4,500 50 (5cc) 3,000 6 660 1.76

650 (7-5cc)

29. Lakshadwecp 115 500 60 100 10 36 0-10

30. Mi soram 1,590 3,500 J.500 500 950 1,500 0.67

3). Pondicherry 1,360 14,000 575 2,000 1,275 500 1.67
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Election Campaign

Following the withdrawal of candidature, political parties and
candidates put all their energies and resources into the election
campaign. The Commission circulated a model code of conduct for
the guidance of political parties and candid'ates in their election
campaigns. The code of conduct, which was drawn practically on
the same lines as had been accepted by political parties during general
elections to the State Legislative Assemblies 1974-75, was intended to
ensure peaceful conduct of the election campaign. As the poll dates
approached nearer, the frenzy and fury of election propaganda, how-
ever, mounted resulting in minor skirmishes and clashes here and
there whereby, in a few cases, some contesting candidates also sustained
injuries. But for such stray incidents, the election campaign was,
by and large, peaceful. A unique feature of the campaign this time
was the predominance of issues of national importance as compared
to earlier elections when narrow considerations of caste, community
and religion had been played up. This was a happy development.

Education of Voters

Whilst political parties and candidates were busy in enlightening
the electorate on their policies and programmes, the Commission took
upon itself the task of educating the electorate on the importance of
their vote and the propelr exercise of the franchise.

For this purpose, the Commission arranged exhibition of the
following documentaries and short films :

1. Ultimate Ruler;

2. Self respect;

3. Your choice;

4. Duty Bound; and

5. You said it.

The above mentioned films were produced by the Films Division
of the Ministry of Information & Broad-casting, as approved by the
Commission. Besides, the Directorate of Audio-Visual Publicity of
the Ministry of Information and Broadcasting also made a contribution
in educating the electorate by insertion in the press and by exhibiting
cinema slides with the following captions :—

1. It is your sacred duty to vote.
2. Vote without fear, your vote is secret. ";

3. Do not accept any bribe or inducement in casting your vote.

4. Your polling station is nearby. Do not use transport pro-
vided by candidate or agent.
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Administrative Arrangements for poll
For ensuring a smooth and peaceful poll in a country-wide general

election involving an electorate of nearly 320 million, the machinery
of the Central Government and the State Governments was mobilised
for making elaborate administrative arrangements. Each of the
3,73,908 polling stations was manned by a polling part)1!, consisting
of 5 persons, 1 Presiding Officer and four Polling Officers. A huge
army of polling personnel was needed to man these polling stations,
besides the officers required for the headquarters of Returning
Officers and Assistant Returning Officers and for maintaining law
and order. Further, large fleets of vehicles were needed for trans-
porting polling parties, ballot boxes and other election material to
and from the polling stations. The Commission, therefore, requested
the Government of India, through the Cabinet Secretary and the
Secretary, Ministry of Law, Justice and Company Affairs, to render
maximum assistance to the election authorities by making available
to them the personnel and vehicles of all Government departments,
local authorities and public undertakings in as large number as
possible. The Commission also requested the Union Ministry of
Petroleum and Chemicals to ensure that supplies of petrol and diesel
oil were maintained at adequate levels in all States and Union Terri-
tories for the operation of vehicles, not only of the administrative
agencies involved in electoral arrangements but also of candidates
and their agents engaged in their election campaigns. The help of
the Ministry of Railways was sought for ensuring prompt availability
and quick movement of railway wagons carrying petroleum, diesel oil,
lubricants and election materials. All Government and other agencies
responded fully and ungrudgingly to the requests. The Commission
places on record its high appreciation of the invaluable assistance
rendered by all the Governmental and non-governmental agencies.

The Poll
The "balloting system" was in vogue during the first two General

Elections (1952 and 1957). Each candidate was allotted a ballot box.
The voter exercised his franchise by dropping a common ballot
paper in the ballot box of the candidate of his choice. Though this
system was simple and worked fairly well, it evoked suspicion in
the minds of candidates and political parties, some of whom felt that
it was possible to tamper with ballot boxes. In order to eliminate
room for such suspicion the "marking system" was tried in the mid-
term elections to the Kerala and Orissa Legislative Assemblies in
1960-61.

Under the marking system which continues to be currently in
use, a ballot paper containing the names of all the contesting candi-
dates and the facsimilies of their allotted symbols is prepared for

9—254 Election Comm./78
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each constituency. The elector indicates his preference with an ink
mark made with a rubber stamp on or near the symbol of the
candidate of his choice inside a screened compartment and inserts the
folded ballot paper into a common ballot box kept in full view of
the Presiding Officer and polling agents of the candidates. This is the
system used in all advanced countries and has been found satisfactory
and least open to suspicion in respect of mechanical malpractices.

The marking system, had proved a great success in elections to
the Kerala and Orissa Legislative Assemblies, and was introduced
in the third General Elections 1962 throughout the entire country,
except for special reasons in the Andaman and Nicobar Islands which
went to the poll for the first time, in the State of Nagaland and in
the snowbound Assembly Constituencies of Himachal Pradesh. These
were tribal or backward areas and it was felt that introduction of
the system might confuse the electorate. During general elections in
1977, however, the entire country, excepting the Union Territory of
Andaman and Nicobar Islands, was taken over to the marking system.

Service voters and their wives, ordinarily residing with them,
are entitled to vote by postal ballot only. Members of the Armed
Forces of the Union and persons employed under the Government
of India in posts abroad fall within this category. A postal ballot
paper sent to a service voter differs from an ordinary ballot paper
used at polling stations in as much as it bears the party affiliation
of the candidate instead of his symbol. This difference is necessitated
by the fact that, in order to reach the voters in time and be returned
by them before counting starts after completion ofi the poll at polling
stations, the postal ballot papers have to be despatched to service voters-
within 48 hours after the last date and hour fixed for withdrawals
of candidature. It is not possible to print ordinary ballot papers
with symbols! within this time limit.

The postal ballot papers to service voters in the Armed Forces
are sent through the record offices or through the Commandants of
their units. The service voters, after recording their preference,
return them direct to the Returning Officer concerned. The postage
charges for returning the ballot papers are paid by the Returning
Officer, Earlier the postal ballot papers to service voters abroad were
sent, and received back from them, through diplomatic bags. This
system involved inordinate delays and, therefore, was abandoned in
1970. Now the postal ballot papers to service voters posted abroad
are sent direct by the Returning Officer by air mail.

There are three other categories of voters who also have the
to vote by postal ballot. These include :—

(i) Voters under preventive detention;
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(ii) special voters like the President, Vice-President of India,
Governors of States, Cabinet Ministers of the Union or any
of the States etc., and

(iii) Voters on election duty.

The postal ballot papers meant for these voters are of a different
design from those intended for service voters. They are of the same
design as ordinary ballot papers with the marking "postal ballot"
stamped on the reverse.

The State-wise break-up of postal ballot papers issued, received
back in time and undelivered is given in the table below:—

TABLE VIII

State/Union Territory

1

1. Andhra Pradesh
2 . Assam . . • .

3. Bihar . . ~.
4. Gujarat .
5. Haryana
6. Himachal Pradesh
7. Jammu & Kashmir .
8. Kerala .
9. Madhya Pradesh

10. Maharashtra
11. Manipur
12. Meghalaya
13. Karnataka
14. Nagaland
15. Orissa
16. Punjab
17. Rajasthan
18. Tripura .
19. Tamil Nadu
20. Uttar Pradesh .

Total
Number

of r

Received

Postal In time
Ballot
Papers
issued

2

22,290
•.-• 12 ,915

27,936
3,483

62,337
39,875
14,584

8,843
46,076

979
1,865

20,733
1,533
8,628

73,246
—

1,656
35,347

. 1,47,137

3

7,585
2,586
8,112
1,399

21,250
13,636
2,919

™

4,910
20,094

280

1,274
10,270

1,304
2,51]
19,703

, ,
208

17,675
42,985

Late

4

111
253

418
69

462
1,725

554

282
577

47
9

109

102
209

2,736

100
165

2,158

Un- '
delivered

5

4,197
1,724

19,406
826

10,181
4,771

11,111

1,526
10,950

72
135

6,430
5

1,930
18,788

256
5,343
18,057
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1

21 . West Bengal
22- Sikkim . . . .

2 3 . Andaman & Nicobar Islands
24. Arunachal Pradesh .
25. Chandigarh

26. Dadra & Nagar Havcli

27. Delhi . . . .
28. Goa, Daman & Diu .
29. Lakshadweep .

30. Mizoram
3 1. Pondicherry

2

_

25

625

4
12,754

245

21
1,522

288

3

11

323

4
5,fa96

67
7

332

104

4

5
__

—

13
—

56

—

5

2

25
—

796

44
6

1,134

—

As stated earlier, the poll was completed in one day in 9 States
and 7 Union Territories, in two days in 11 States and 2 Union Terri-
tories and in three days in 2 States.

The polling was generally completed in a peaceful atmosphere.
There were, however, a few cases of "booth capturing", unlawful
removal of ballot boxes and ballot papers from polling stations and
destruction of ballot papers and ballot boxes. In all these cases the
Commission ordered a fresh poll under section 58(2) of the Repre-
sentation of the People Act, 1951. The table below indicates the
names of the Farliamentary Constituencies and polling stations where
a repoll was ordered.

TABLE IX

No. and Name of
Parliamentary Name of the Polling Station Reason for Fresh Poll
Constituency

1 2 3

BIHAR

3 Motihari . Primary School, Kotwa Ojha Violence and rioting.
Tola, Kota

13 Madhubani . Prathmic Vidyalay Chahuta, Disturbance.
Anandpur.

17 Samastipur . U. P. School, Sirdialpur Ditto
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19 Balia

27 Dumka (ST)

33 Begusarai

Middle School, Dandari
Primary School, Noorjamapur
L. P. School, Jahangira Tola,
Ramunic.

Girls Primary School, Khem
Karanpur.

Middle School, Tetri

Capturing of booth.
Ditto
Ditto

Exchange of fire and
explosion of a bomb.

Overpowering of Pre-
siding Officer by mis-
creants and insertion
of unused ballot papers
in another ballot box
after unlawful marking.

L. P. School Building, Banas- Unlawful taking away
pahari. of Ballot Boxes from

the custody of Pre-
siding Officer.

Lower Primary School Bhawan, Violence.
Gopaipur.

Primary School Building, Jialjori Unlawful taking away
of ballot boxes from
the custody of Presiding
Officer.

Primary School, Hamerpur
Bharath (North).

Primary School, Hamerpur
Bharath (South).

Middle School Belauri ( Right
Wing).

High School, Katari
Middle School, Katari
Middle School, Lutaut
Primary School, Bhadarathi
Primary School, Jodhanbigha
PrimaryJSchool, Lodipur

Intimidation of Pre»
siding Officer and for-
cible tampering and
marking of ballot
papers.

Ditto

Ditto

Ditto
Ditto
Ditto
Ditto
Ditto

Forcible^ snatching of
ballot papers from
the Presiding Officer
and their insertion in
ballot boxes after un-
lawful marking.
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38 Sasaram (SC)

39 Bikramganj

40 Aurangabad

46 Giridih .

1 Baramulla

25 Amethi .

71 Etah

Middle School, Noama (North
Wing)

Middle School, Noama ( South
Wing)

Middle School, Gopalbad
T.O.P. Sohsarai (South Wing)
T.O.P. Sohsarai (North Wing)
Maniari Middle School
Primary School, Paisra
Dewaki Nandan, Madya
Parasiya.

Primary School, Sankarpur

Madhya Vidyalaya, Rafiganj,
Northern Side.

Kanya Prathamik Vidyalaya,
Lohara, Northern Side.

Kanaya Prathamik Vidyalaya,
Lohara, Southern Side.

Forcible snatching of
ballot papers from the
Presiding Officer and
their insertion in
ballot boxes after
Unlawful marking.

Ditto

Ditto
Ditto
Ditto

Rioting and violence.
Ditto
Ditto

Ditto

Forcible seizure of
ballot papers from
Presiding Officer.

Ditto

Ditto

Pashupalan Kendra Jatiya Forcible snatching of
(Right Side). ballot papers and

marked copy of the
electoral roll from
Presiding Officer.

Manjaladih Banrachi Bhawan,
Manjaladih.

Snatching of ballot box

JAMMU & KASHMIR
Panjua (A) Snatching of sealed

ballot boxes contain-
ing ballot papers from
the custody of the
Presiding Officer.

UTTAR PRADESH
Piparupur

Mohammadnagar Bajhera

Raiding of polling
station by armed men.

Removal of sealed
ballot box by armed
men.
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WEST BENGAL

23 Calcutta South

28 Arambag

13 Barasat .

17

19 Barrackpore

11, W-f5
Calcutta.

Lord Sinha Road,

Diamond Har-
bour.

107, Garden Reach Road
W-79, Calcutta

Gobindapur Primary School
(Gobindapur).

Ashok Nagar-Kalyangarh Muni-
cipality Sree Chaitannya F. P.
School, W-6, 13 & 14.

Kalyangarh Municipality Ram-
krishna Junior Basic School,
W- , 8 & 13.

Ghola Machari Road, Barasat
Municipality Ashutosh Pally
Primary School, W-13.

Pokpari U. P. Muktar at Dhar-
matala Road, Budge Budge
Municipality P. S.IBudge.

Kismat Nangi F. P. School at
Nangi Gram Shyampur-2 P. S.
Mahestala.

Parbangla Panchanan F. P.
School, Room No. 1, at Par-
banghaGram Shyampur-1 P.S.
Mahestala.

Parbangla Panchanan F. P.
School, R. No. 2 at Parbangla
Gram Shyampur-I-P. S. Mahe-
shtala.

Birlapur Labour Welfare Centre
(Baba Diker Ghar) at Birlapur,
Gram Birlapur Shilpanohad
Thana P. S. Budge Budge.

Madhabpur Junior Basic School
at Madhabpur Gram Beraberi
P. S. Amdanga.

Monovarati Balika Vidyalaya
R. No. 4, at Halshahar Muni-
cipality W-18.

Snatching of ballot
papers by unautho-
rised persons and
their insertion in
ballot boxes after un-
lawful marking.

Ditto
Ditto

Ditto

Ditto

Ditto

Ditto

Ditto

Ditto

Ditto

Ditto

Ditto

Ditto

Ditto
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Kangali Ghat W-18,i Thakur
Bari Road, at Garulia Muni-
cipality.

Snatching of ballot
papers by unautho-
rised persons and their
insertion in ballot
boxes after unlawful
marking.

DittoArabinda Vidyamandir Ichapur
R. No. 3 at North Barrackpore
Municipality W-8.

Welesly Hindustani School Ditto
Barrackpore, R. No. 2 at Ba-
rackpore Municipality W-17.

Barrackpore Sub-Registrar's Ditto
Office, B. T. Road, Barrack-
pore Municipality W-19.

20 Dum Dum . Jugberia F-P. School at Bikanda Ditto
Gram Jugberia Gram Nirba-
chan Khetra.

Sashibhusan Day VidyapithF-P. Ditto
School (East of No. 7 Rly.
Gate) at New Barrackpore
Municipality W-18.

Ahrampur Sahara Boys High Ditto
School (Opp. Vidyasangor Rd.)
at New Barrackpore Munici-
pality W-3.

Rahra Sangha Iswar Chowdhury Ditto
Road, R. No. 2 at Khardah
Municipality W-5.

21 Calcutta North Basudevpur Primary School, Ditto
West. Palli Hitasadhani Samiti Kabi

Chandi Charan Mitra Road,
R. No. 1, at Kamarhati Muni-
cipality, W-21.

Basudebpore G. S. F. Prathamik Ditto
Vidyalaya New Colony Basu-
debpore at Kamarhati Muni-
cipality W-21.

Brahmananda Keshab Chandra Ditto
College, Bon Hoogly, R. No. 3
at Baranager Municipality W-4.

Bisharpara Primary School at Ditto
Bisharpara Gram Saba Nir-
bachan Khetra.

Jibantosh Ghosh Memorial Girls Ditto
High School, Kali Temple
Road, Nitma, at North Dum
Dum Municipality W-6.
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39 Burdwan . Sadya Higher Secondary School Snatching of ballot
Murmoon No. 2 at Burdwan papers by unautho-
Murmoon. rised persons and their

insertion in ballot
boxes after unlawful
marking.

40 Katwa . . Bhojpur F. P. School No. 1 at Ditto
Susunia village Manteswar
P.S.

In addition, polling had to be adjourned at six polling stations
in Bihar because of a threat of serious violence. The table below shows
the names of polling stations were poll was adjourned and the reason
therefor. : ..

TABLE X

No. and Name of
Constituency

Name of Polling Station ' Reason for Adjourn-
ment of Poll

BIHAR
34 Nalanda . Primary School, Gaura
41 Jehanabad . Middle School, Aganoor (South

Side )
Middle School, Aganoor (North
Side)

44 Chatra . . Primary School, Badhar

Primary School, Daripur
Middle School, Maramdiri

Violence.
Disruption by violent
mob.

Ditto

Snatching of bunch of
ballot paper by un-
lawful elements and
their insertion in
ballot boxes after
unlawful marking.

Ditto
Ditto

The participation of voters in the March 1977 election was
higher than in the Lok Sabha Election in 1971. Of the 320,928,417
voters on the rolls, 194,263,915 (60.53%) exercised their franchise-
five percent more than in 1971. Amongst the States the turnout ol
voters was maximum in Kerala (79.21%) and minimum in Orissa
(44.32%). Lakshadweep with a turnout of 83.19% recorded the
highest polling amongst the Union Territories. Constituency-wise, the
maximum polling was recorded in Lakshadweep and the minimum

in 12-Koraput, Orissa. A State-wise break-up of the total number
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of electors, votes polled and percentage thereof is given in the table
below:—

TABLE XI

State /Union Terri tory

1. Andhra Pradesh
2 . Assam . . . .
3 . Bihar . . . .
4 . Gujarat
5 . Ha ryana
6 . Himachal Pradesh
7. Jarnmu & Kashmir .
8. Karnataka .
9. Kerala

10. Madhya Pradesh .
11. Maharashtra
12. Manipur
13. Meghalaya .
14. Nagaland . . .
15. Orissa . . . .
16. Punjab
17. Rajasthan
18. Sikkim*
19. Tamil Nadu

20. Tripura
21. Uttar Pradesh
22. West Bengal
23. Andaman & Nicobar

Islands.
24. Arunachal Pradesh
25. Chandigarh
26. Dadra and Nagar Haveli
27. Delhi . . . .
28. Goa, Daman & Diu .
29. Lakshadweep
30. Mizoram
3 1. Pondicherry .

TOTAL . .

Total
Electorate

27,567,618
7,225,616

34,996,402
14,109,708
5,766,654
1,961,050
2,557,422

16,767,195
11,460,901
22,782,932
28,856,991

788,223
530,326
473,257

12,645,435
8,163,885

15,240,432
124,023

27,187,417
866,056

51,934,297
25,122,416

85,308
(215,657)

93,770
160,963
37,532

2,547,064
477,404

19,471
204,480
298,192

320,928,417
(321,174,327)

No. of
Votes Polled

17,220,943
3,965,448

21,264,278
8,353,883
4,224,405
1,167,927
1,479,514

10,596,342
9,077,000

12,512 691
17,404,828

473,895
264,544
250,016

5,603,842
5,725,795
8,673,720

18,252,182
606,833

29,311,002
15,133,005

60,590

52,764
108,494
25,706

1,816,372
299,786

16,480
102,075
219,560

194,263,915

Percentage of
Votes Polled

62-47
54-88
60-76
59-21
73-26
59-20
57-85
63-20
79-20
54-92
60-31
60-12
49-88
52-83
44-32
70-14
56-91

. .
67-13
70-07
56-44
60-24
71-02

56-27
67-40
68-49
71-31
62-80
84-64
49-92
73-63

60-53

*Uncontested.
The figure of elector in brackets

returns also.
include the figures of uncontested
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'Counting of Votes
The poll was completed as scheduled on 20 March 1977 except-

ing in *3 assembly segments of 2-Mandi Parliamentary Consti-
tuency (Himachal Pradesh) and 4-Ladakh Parliamentary Consti-
tuency (Jammu & Kashmir). Although polling in some of the
constituencies had been concluded earlier, the counting of votes in
all the constituencies was taken up on 20 March 1977 only. This
was intended to offset the effects, if any, that a prior declaration
of results in some constituencies might have on the electoral
behaviour in constituencies going to the poll later. The new
House of the People was "duly constituted" by Election Commission
Gazette Nofication No. 308/77 dated 23 March 1977. This left
sufficient time for calling the first meeting of the New House and
for the new Government to obtain a budgetary vote on account
before the end of the current financial year viz., 31 March 1977.

The delay in the counting of votes in constituencies where
polling had been completed, raised apprehensions in certain quarters
regarding the safety of the polled ballot boxes. The Commission
took every possible step to remove any cause for such misgivings.
The candidates were informed in advance of the programme and
route of the parties who were to collect the ballot boxes from the
polling stations after the conclusion of the poll. The candidates
and their agents were permitted to follow the vehicles carrying
such boxes rights from the starting point to the final building
where the boxes were to be stored. The contesting candidates, if
they so desired, could affix their own seals in addition to the seal of
the Returning Officer to the doors and windows of the building
in which the ballot boxes were stored. The Commission also
prescribed a log book for indicating the names of persons entering
the building during safe storage of ballot boxes, the purpose and
time of entry and exit. Once the room was locked after storing all
the ballot boxes, as a rule, no one was allowed to enter it until the
morning of the counting day. During the interval, in an emergency
the building could be opened only in the presence of the candidates
or their agents who would be permitted to again affix their seals
to the doors and windows of the building. Any candidate, if he
so desired, could post an agent to keep a round-the-clock watch at
the building where the polled ballot boxes were stored.

In the case of an adjourned poll, the counting of votes in the
constituency concerned was taken up only after completing the poll
in the polling station where it was adjourned. In the case of a fresh
poll in a part of a constituency counting of votes was commenced

*The poll in 3 assembly segments of 2 Mandi Parliamentary Constituency
Was taken on 10-6-77 and in 4-Ladakh Parliamentary Constituency on 3-7-77
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according to schedule without waiting for the completion of the
fresh poll. The result, however, was declared only after counting
the votes recorded at the fresh poll, (and not counting the votes at
the vitiated first poll, if any).

The counting of votes was undertaken in two stages. In the
first stage all the ballot papers contained in a ballot box/boxes used
in a polling station were taken out and their total number ascer-
tained. The ballot papers were then made into bundles of 25/50.
All these bundles were then placed in a drum and mixed thoroughly
by rotating the drum. In the, second stage of counting, 30/15
bundles of 25/50 ballot papers each were taken out and given to
the counting tables. At the counting tables, ballot papers were
sorted out candidatewise and counted in the presence of candidates/
counting agents. The fate of doubtful ballot papers, which were
kept in separate trays, was decided by the Returning Officer in the
presence of candidates/agents. This process was repeated till all
the ballot papers were counted. At each round of counting, valid
ballot papers of each candidate were made up into bundles of 50.
The results of counting were tabulated simultaneously.

The postal ballot papers were counted at the Headquarters of
the Returning Officer and the other ballot papers assembly segment-
wise, generally at Headquarters of the Assistant Returning Officers.

The arrangements made by the Returning Officers and Assistant
Returning Officers for counting of ballot papers were satisfactory.
The counting of votes proceeded smoothly in the constituencies all
over the country, except in Ferozepur Parliamentary Constituency
in Punjab. The counting of votes in this constituency was disrupted
by an unruly mob by distroying some of the ballot papers. Con-
sequently, the Commission had to order a repoll in the entire
constituency. The repoll was held on 26 April 1977 and the count-
ing of votes was completed on 27 April 1977.

Declaration of Results
The election in two constituencies, namely, Sikkim and Aruna-

chal West, was uncontested. Of the remaining 540 parliamentary
constituencies, the results of 537 parliamentary constituencies were
declared immediately after the conclusion of counting. In 3 parlia-
mentary constituencies the results could not be declared because
either the poll was not completed in the entire constituency or
because a repoll had to be ordered*.

* I B 3 segments of the Mandi Parliamentary Constituency (Himachal Pradesh)
and Ladakh Parliamentary Constituency (J. & K.), the poll was taken on 10
June, 1977 and 16 July, 1977 respectively. In Ferozepur:Parliamentary Con-
stituency, Punjab, the repoll was held on 26 April, 1.977."
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Of the 542 members elected to the House of the People, the
Bhartiya Lok Dal emerged successful as the largest party. The
Bhartiya Lok Dal (including its allies which later merged to form
the Janata Party) obtained 298 seats. The Indian National Con-
gress secured 154, the Communist Party of India (Marxist) 22 and
the Communist Part of India 7. The rest of the seats were shared
by State parties, Registered parties and Independents. A party-wise
break-up of the number of candidates set up, seats won and the
percentage of votes polled is given in the table below :

TABLE XII

Party No. of
contes-
tants

INC . . . . 492
BLD
CPI
CPI(M) .
NCO .
State Parties .
Registered Parties
IND

405
91
53
19
85
70

1224

TOTAL . . 2439

Elected

154
295

7
22

3
49
3
9

542

Votes polled

65,211,569
78,062,1-28

5,322,088
8,113,659
3,252,217

16,623,229
1,938,276

10,393,618

188,917,5C4

Percent-
age

34-52
41-32
2-82
4-29
1-72
8-81
1-02
5-50

1C0 .CO

Multiple Elections
A number of sitting members of the Council of States and

State Legislatures contested the elections to the House of the People.
•Of these, eleven members of the Council of States were elected.

Under the Constitution, no person can simultaneously be a
member of both Houses of Parliament or of either House of Parlia-
ment and of a State Legislature. Section 69(2) of the Representa-
tion of the People Act, 1951, therefore, provides that if a person,
who is already a member of the Council of States, is chosen a mem-
ber of the House of the People, his seat in the Council of States is
to become vacant on the date on which he is so chosen. As a
consequence of this provision 11 seats in the Council of States fell
vacant following the general election. Similarly, rule 2 of the
Prohibition of Simultaneous Membership Rules, 1950 provides that
members of the State Legislatures elected to the House of the People
are to vacate their seats in the State Legislatures.

Forfeiture of Security Deposits
Every candidate standing for election to the House of the

Pieople, before presenting his nomination paper is required to make
a security deposit of Rs. 500/-. For Scheduled Castes and Scheduled
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Tribes candidates the security deposit is Rs. 250/- only. If a person
contests the election from more than one constituency simultaneously
a security deposit is required to be made in respect of each of the
constituencies.

The security deposit is returned to the candidate (a) if his
nomination is rejected (b) if he withdraws his candidature, (c) if
he is elected or (d) if he obtains more than one sixth of the total
number of valid votes polled at the election in that constituency.
However, if a person contests an election from more than one
constituency for the same general election, the deposit in respect of
only one constituency is returned to him even if he is elected from,
more than one constituency or obtains more than one sixth of the
valid votes polled at each of them.

During this general election 1356 candidates, out of a total of
2439 contesting candidates, lost their deposits. The corresponding
figure for the 1971 general elections was 1708 out of a total of 2783
contesting candidates. A party-wise break-up of the candidates who
forefeited their deposits is given in the table below •—

TABLE XIII

Party

INC
BLD
CPI
CPM
NCO
State Parties .
Registered Parties
Independents .

TOTAL

No. of candidates who
forfeited deposits

18
5

6b
9

6
60

1190

1356

Accounts of Election Expenses
The law relating to the filing of return of election expenses by

candidates was modified during the years 1974-75.

Under section 77(1) as it stood before its amendment by the
Election Laws (Amendment) Act, 1975, every candidate at an
election was required to keep either by himself or by his election
agent a separate and correct account of expenditure in connection
with the election incurred or authorised by him or by his election
agent between the date of publication of the notification calling the
election and the date of declaration of the result thereof, (both dates
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inclusive). The amended law requires the account of expenditure
to be kept only for the period between the date on which the
candidate is nominated and the date of declaration of the result.

By an explanation added to section 77 by the Representation
of the People (Amendment) Act, 1974, it has been clarified that
any expenditure incurred or authorised in connection with the elec-
tion of a candidate by a political party or by an individual (other
than the candidate and his agent) shall not be deemed to be the
expenditure of the candidate and as such he is not required to
include it in his account of election expenses.

By the Election Laws (Amendment) Act, 1975 another expla-
nation has been added to section 77 providing that any expenditure
incurred in respect of any arrangement made, facilities provided or
any other act or thing done by a person in the service of Govern-
ment in the discharge of his official duty is not deemed to be
expenditure incurred or authorised by a candidate or his election
agent and as such is not to be included in the account of election
expenses of the candidate.

The law requires that the total expenditure of a candidate
shall not exceed such amount as may be prescribed. Incurring of
expenditure by a candidate beyond the prescribed maximum, is a
corrupt practice which, if proved, entails the invalidation of the
election of the returned candidate. Before the Election Laws
(Amendment) Act, 1975, a candidate found guilty of exceeding the
permissible expenditure was automatically disqualified for a period
of six years from contesting election to any legislature or for voting
at any election. Under the amended law the case of every such
person is to be submitted, as soon as may be, after an order under
section 99 takes effect, by the Secretary of the House concerned to
the President for determination of the question as to whether such
person shall be disqualified and, if so, for what period. It is further
provided that the period for which any person may be disqualified
is not to exceed six years from the date on which the order made
in relation to him under section 99 takes effect.

Every contesting candidate under section 78 of the Representa-
tion of the People Act, 1951, is required to lodge with the District
Election Officer (Returning Officer of the constituency in the case
of Union Territory) a true copy of his account of election expenses
within 30 days from the date of the declaration of result of the
election. Failure to lodge the account in time and in the prescribed
manner may disqualify the candidate from being chosen as, and
for being, a member of Parliament or any State Legislature for a
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period of three years from the date of the Election Commission's
order.

A large number of candidates failed to furnish the account in
time and in the prescribed manner despite the clear legal provisions
in this regard. On representation from candidates, the Com-
mission, however, condoned minor defects in the accounts as also
the delay in their submission in certain cases for genuine reasons.
Some candidates failed to send their Accounts even after the Com-
mission's showcause notice under Rule 89(5) of the Conduct of
Election Rules, 1961 and repeated reminders. The Commission
was constrained to disqualify such candidates under section 10A of
the Representation of People Act, 1951.

The table below indicates total number of contesting candidates,
the number of candidates to whom showcause notices have been
issued for failure to lodge the account within the time and in the
prescribed manner, the number of candidates against whom further
proceedings have been dropped as the candidates subsequently
lodged their accounts or rectified the defects therein to the satis-
faction of the Commission and the number of candidates disqualified
under section 10A of the Representation of the Ffeople Act, 1951
upto 31 July 1978.

TABLE XIV

1.
2.
3 .
4 .
5.
6 .
7 .
8.

State/Union Territory

1

Andhra Pradesh
Assam
Bihar
Gujarat .
Haryana .
Himachal Pradesh .
Jammu & Kashmir.
Karnataka

No. of
Conte-
sting

Candi-
dates

2

165
40

340
112
50
14
29
98

No. of
Candi-
dates

to
whom
Show-
cause

Notices
were

issued

3

23
2

71
9
8
2
4
9

No. of
Candi-
dates
against
whom
further
Procee-
dings
have
been

Dropped

4

16
2

34
8
6
1
2
8

No. of
Candi
dates
Dis-
quali-

fied
under
Sec.
10A

5

5

1

1

No. of
Candi-
dates
against
whom
Action

is
Pending

6

2

37

2
1
1
1
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TABLB XW—Contd

1

9. Kera la . . . .
10 . M a d h y a Pradesh
1 1 . Maharash t ra
12 . M a n i p u r
1 3 . Meghalaya
14. Naga land
15 . Orissa . . . .
16 . Punjab . . . .
17. Rajasthan
18. Sikkim . . . .
19 . Tami l N a d u . . .
2 0 . T r ipu ra . . . .
2 1 . U t t a r Pradesh
2 2 . West Bengal .
2 3 . Arunachal Pradesh .
2 4 . A n d a m a n & Nicobar Islands
2 5 . Chandigarh
2 6 . D a d r a & Naga r Haveli
2 7 . Delhi . . . .
2 8 . Goa, D a m a n & Diu .
2 9 . Lakshadweep .
2 0 . Mizoram . .
3 1 . Pondicherry

T O T A L •

2

63
152
211

11
7
2

61
79

102
1

195
8

443
171

4
2

10
3

41
15

2
4

4

2439

3

9
17
51

1

9

2.0
13

28

67
17

1
. .
6

• •

360

4

8
8

42
1

2
12
7

8

20
8

. .
1

. .

194

5

,,

8

. .

2

3

. .

••

20

6

i
9
1

..

6

20

47
6

6

••

146

Election Petitions
Under the law, an election petition is required to be filed before

the High Court of the State. The appeal on the final orders of
the High Court in an election petition lies to the Supreme Court.
The Disputed Elections (Prime Minister and Speaker) Act, 1977
(No. 16 of 1977) has, however, provided for setting up a separate
authority under that Act to deal with disputed elections to Parlia-
ment in the case of the Prime Minister and Speaker of the House
of the People. The decision of the authority is final and unchalleng-
able in any Court.

Following the General Election, in all, 34 election petitions
challenging election to the House of the People were presented before
trie various High Courts. The table below indicates the State-wise
break-up of election petitions filed disposed of, pending in the High
Courts and appeal pending in the Supreme Court.
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TABLE XV

Name of the
State/ Union Territory

Petitions in the
High Courts

Appeals in the
Supreme Courts

Filed Dispo- Pen- Filed Dispo- Pen-
sed of ding sed of ding

1. Andhra Pradesh . . . 2
2 . Assam . . . . . 3
? . Bihar 3
4 . Gujarat . . . . 2
5. Haryana . . . .
6. Himachal Pradesh .
7. J a m m u & Kashmir . . 1 1
8. Karnataka . . . . 1
9. K e r a l a 5 5

10 . Maha ra sh t r a . . . . 2 1
1 1 . M a d h y a Pradesh . . . 2 2
12. M a n i p u r . . . . . . „
1 3 . Meghalaya
14. Naga land
15 . Orissa
16. Pun jab 1 . .
17 . Ra jas than . . . . 1 1
18. T a m i l N a d u . . . . 4 4
19. T r i p u r a . . . .
2 0 . U t t a r Pradesh . . . 1
2 1 . West Bengal . . . . 3 2
2 2 . Sikkim -.
2 3 . A n d a m a n & Nicobar Islands . 1 1
2 4 . Arunacha l Pradesh
2 5 . Chandigarh
2 6 . D a d r a & N a g a r Havel i
2 7 . Delhi
2 8 . G o a , D a m a n & Diu
2 9 . Lakshadweep . . . . 1 1
3 0 . Mizo ram
3 1 . Pondicherry .

T O T A L . • . 34 27

The High Court of Kerala has disposed of all the five election
petitions filed before it. In one case an appeal against the decision
of the High Court is pending in the Supreme Court. Meanwhile,
the Supreme Court has stayed the operation of the High Court
judgement.
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Under the provisions of the Disputed Elections (Prime Minister
and Speaker) Act, 1977, an election petition was filed on 10 May
1977 before the Commission challenging the election of Shri Morarji
Desai, Prime Minister of India, from 24-Surat Parliamentary Consti-
tuency in the State of Gujarat. As provided under section 4(1) of
the Act, the Central Government constituted an authority for the
trial of this petition. The authority consisted of Justice P. N.
Bhagwati, a sitting judge of the Supreme Court. The Authority
dismissed the petition as it was filed late by a day. Under the
provisions of the Act, a petition challenging the election of Prime
Minister of Speaker is required to be filed within 45 days of the
assumption of office as Prime Minister or Speaker. As Shri Morarji
Desai had assumed the office of Prime Minister- on -24 March 1977-
the petition was required to be filed on or before -9 May 1977.

Financial Arrangements
According to the existing financial arrangements between the

Central Government and the State Governments, all expenditure in
a State on the preparation of electoral rolls arid the conduct of
elections is initially borne by the State Government. At the end of
the financial year, the Central Government shares 50% of the
expenditure incurred by the State Government oh the following,
items :—

(1) Election staff employed in the office of thê  Chief Electoral
Officer and in the District Election offices;

(2) preparation and revision of electoral rolls;
(3) storage and preservation of ballot papers, boxes and: other

election materials; and
(4) the conduct of elections to the House of the People and to-

the State Legislative Assemblies when they are held
simultaneously including the payment of allowances to
Government servants and others deployed on election duty.

When the elections are not held simultaneously the Central
Government bears the entire expenditure incurred on conduct of
elections to either House of the Parliament and the State Govern-
ment bears the entire expenditure in respect of electiohs to either
House of the State Legislature.

Union Territories having Legislative Assemblies and having
their own consolidated funds are treated in the same way and
similarly share the expenditure with the Central Government. In
the case of other Union Territories administered directly by the
Central Government the entire expenditure on elections is borne fay
the Central Government.
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The table below shows the statewise expenditure on the prepara-
tion and revision of electoral rolls and conduct of elections in March
1977.

TABLE XVI

Statc/UnionTerritory

1. Anihra Pradesh .
2. Assam • . . .
3 . Bihar . . . .
4. Gujarat • • •
5. Haryana •
6. Himachal Pradesh
7. Jammu & Kashmir
8. Karnataka . . .
9. Kerala . . .

10. M.vihya Pradesh .
11. Maharashtra . •
12. Manipur . . .
13. Meghalaya .
14. Nagaland
15. Orissa • • •
16. Punjab • • «
17. Rajasthan . . .
18. Sikkim
19. Tamil Nadu .
20. Tripura
21. a t t a r Pradesh
22 West Bengal
23 Andaman & Nicobar Is-

1 •> vi (\^

24. Arunachal Pradesh .
25. Chandigarh .

25. ) %!Jra '& Nagar Haveli.
27. Delhi .
28. Goa,Daman & Diu •
29. Lakshadwecp . .
30. Mizoram . . .
31. Pondicherry . .

ToTAli

TotalExpenditure iincurred
f-u-o->_ , -
Preparation of

Electoral
Rolls

1,02,35,000
20,44,902
94,36,909
13,00,000
6,07,112
3,92,587
7,28,255
6,50,616

60,91,700
57,44,152

1,27,02,134
2,14,000

46,209
31,600

53,73,000
14,10,000
27,85,553
2,55,474
6,41,000
2,89,000

72,73,000
3,79,373
1,22,000

15,437
249,973

18,417
3,97,430

16,293
6,800

3,34,210
10,200

7,03,56,127

Conduct of
Election

1,95,60,000
45,95,852

4,74,42,000
1,30,00,000

5,29,944
10,59,318
14,04,776
86,59,408
66,43,500
90,00,000

1*38,75,499
5,45,000
6,18,200

12,96,000
1,42,37,000

5,74,000
1,70,26,006

Nil*
1,50,47,000

18,12,400
2,74,51,898
2,02,50,423

1,28,000

1,66,068
1,50,386

25,885
14,27,121
1,19,333

94,570
3,71,050
1,74,200

22,72,84,837

on
-, Total

2,97,95,000
66,40,754

5,68,78,909
1,48,00,000

11,37,056
14,51,905
21,33,031
93,10,024

1,27,35,200
1,47,44,152
2,65,77,633

7,59,000
6,64,409

13,27,600
1,96,00,000

19,84,000
1,98,11,559

2,55,474
1,56,88,000

21,01,400
3,47,24,898
2,06,29,796

2,50,oOO

1,81,505
4,00,359

44,302
24,24,551

1,35,626
1,01,370
7,05,260
1,84,400

29,81,87,173

•Candidate was returned unopposed in Sikkim.



GENERAL ELECTIONS TO THE KERALA
LEGISLATIVE ASSEMBLY

Kerala was the only State where the election to the Legislative
Assembly was held simultaneously with the election to the House
of People in March, 1977. The Kerala Assembly had completed its
five year term on 21 October 1975. However, as an emergency
proclamation was then in force in the country the life of the House
was extended for a period of six months i.e., upto 21 April 1976.
The life of the House was further extended twice for a period of
six months each. Ultimately, it was decided to hold the election to
the State Legislative Assembly in March 1977 alongwith the elec-
tions to the House of People although the extended term of the
Assembly was upto 21 April 1977.

At the time of the dissolution of the Legislative Assembly, the
strength of the Assembly was 133. The Delimitation Commission,
set up under the Delimitation Act, 1972 had, however, raised the
strength of the House from 133 to 140 on the basis of the population
figures as ascertained at the 1971 Census.

As the election to the Kerala Legislative Assembly was held
simultaneously with the election to the House of People no separate
revision of the electoral rolls was carried out for the Assembly elec-
tion. The details of the revision of the electoral rolls in all the States
including Kerala has been given elsewhere in this report in the con-
text of the General Election to the House of People.

The time schedule for the various stages of the election was
the same as for the Lok Sabha. The poll in the entire State was
held on one day viz., 19 March 1977.

As many as 1051 candidates filed their nominations for 140
seats. At the election to the State Legislative Assembly in 1970, 975
candidates had filed their nominations for 133 seats. Of the 1051
nominations now filed, 7 were rejected on scrutiny. Of the remaining
1044 candidates whose nominations were found valid, 475 withdrew,
leaving 569 contestants. The corresponding figure in 1970 was 505
for 133 seats. There were 11 women candidates in 1977 as com-
pared to 9 in the field in 1970.

The contests were straight in 33 constituencies, triangular in
29, quadrangular in 27 constituencies. The number of contesting
candidates in the remaining 51 constituencies was more than four.
In Neduvathur (SC) assembly constituency there were as many as

133
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13 contesting candidates. The party-wise
candidates is given below :—

number of contesting

1. Bhartiya Lok Dal
2. Indian National Congress
3. Communist Party of India
4. Communist Party of India (Marxist)
5. Kerala Congress
6. Kerala Congress (Pillai Group)
7. Muslim League
8. Muslim League (Opposition)
9. Revolutionary Socialist Party of India
10. Independents.

27
54
27
68
22
15
16
16
11
313

TOTAL 569

For reasons mentioned earlier in the context of the Lok Sabha
Election, the Janata Party contested the election on the symbol
'Haldhar within Wheel' allotted Xo the Bhartiya Lok Dal.

As the election to die State Legislative Assembly and to the
House of People was simultaneous, administrative arrangements for
the conduct of the poll were the same. Every voter, however, was
supplied with two ballot papers—Pink colour for the Assembly and
while colour for the House of the People. The voter was given
die ballot paper for the Assembly election first and after he had
marked and inserted it in die ballot box, die white ballot paper for
the Parliamentary election was given to him. After marking his
preference in the ballot paper, it was also put in the same ballot box.

The poll was generally peaceful throughout the State. Out of
11,460,961 electors, 9,079,219 exercised dieir franchise i.e., 79.22%.
The corresponding figure at the general election in 1970 was 75.07%.
The turnout of voters was maximum in Perambra assembly consti-
tuency — 87.5% — and minimum in Udumbumchola assembly
constituency — 63%. There was no case of adjournment of poll or
repoll in the State.

The counting of votes started on 20 March. The procedure
of counting has been explained in detail in die report on die election
to die House of Pjeople. The ballot papers of the parliamentary
and assembly constituencies were first separated after die opening
of die ballot boxes and diereafter distributed to die counting tables.
Counting of votes for both the elections proceeded simultaneously.
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The counting of votes in the State passed off without any
•untoward incident and the majority of the results were declared on
the same day.

The party-wise break-up of the number of candidates elected
and votes polled by them is given in the table below:—

TABLE XVII

No. of Votes Percent-
Party Candida- Polled age

dates
Elected

INC

BLD

GPI

GPM

KEG

KCP

MUL

MUL(O) .

RSP

Independents . . .

TOTAL

A total of 287 candidates forefeited their security deposits. Of
these, 286 were independents and one candidate belonged to the
Bhartiya Lok Dal.

As for the election to the House of People, the contesting
candidates for the State Assembly election are also required to file
the accounts of their election expenses, failure of which may dis-
qualify them under section 10A of the Representation of the People
Act, 1951. A total of 145 candidates were issued show cause notices
for failure to lodge the account of election expenses within the time
and in the manner prescribed by law. Action against 86 candidates
has been dropped on a satisfactory explanation being given for their
failure. Action against 51 candidates is pending. Eight candidates

38

6

23

17

20

2

13

3

9

9

140

1,755,882

689,574

872,309

1,946,051

734,879

397,814

534,642

390,139

368,642

1,032,6C9

8,772,541

20.

7.

9.

22.
8.

4.

6

4

4,

11

02

86

94

18

38

,54

.66

.45

.20

.77

100
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have been disqualified under section 10A of the Representation of
the People Act, 1951, either for not filing the account of election
expenses at all or for not filing it in the manner required by law.

In all, 19 election petitions were filed in the High Court of
Kerala challenging the election from various Assembly Consti-
tuencies. The Kerala High Court has disposed of all the 19 election
petitions. In two cases appeals against the decision of the High
Court are pending in the Supreme Court.

As elections to the House of People and to the State Legislative
Assembly were held simultaneously, the expenditure incurred on
the elections, including the allowances of Government servants
deployed on election duty, is to be shared by the State and the
Central Governments.
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